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MR. SPEAKER: It is nearing the 
time tor lunch break. Do YOU want to 
take UII the next item 7 

S1HU SHYAMNANDAN MISHRA: 
Certain clarifteations a:e in order. 
How is it within the adminlltrative 
capacity ot the Government? Had t.bey 
«CIt aPJ)rOVal ~er, 1lIIY, for fOlng up 
to 4j) per cent and they ere now ,0-
in, up to 37 per c:en-t.? He hacI not 
said anything about it.' 
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SIlri Madhu Limalle and some other 
han. Members then left the House. 

12.55 1m. 

RESOLUTION RE. INTERIM RE-
PORT OF RAILWAY CONVENTION 
COMMITTTEE, SUPPLEMENTARY 
DEMANDS FOR GRANTS (RAIL-
WAYS), 1973-74 AND STATEMENT 
RE. STRIKE BY LOCO RUNNING 

STAFF 

THE MITNISTER OF RAILWAYS 
(SHRI L. N. MITSHRA): I beg to 
meIVe; 

"That this House approves the 
recommendations made in paras 69, 
70. 71, 75, 76, 77, 78 and 19 con-
tained in the Interim Repert of the 
Committee appointed to review the 
rate of dividend payable by the 
Railway undertaking to General 
Revenues as well as other anciUanr 
matters in connection witil ihll! 
Railway Finance and Genera} 
Finance which was presented to 
Parliament on 11th December, 1973, 

That his House further directs 
that the action taken IJy Govern-
ment on the other recommenda-
tions made in the Report should be 
reported to the Committee." 

Railway Finances were separated 
from ttte General Finances by a 
reselution of the then Central Legis-
lature in September, 1924. The 
resolution adopted prescribed the 
rate of contribution to be made by 
the Railway to the General ReveBues, 
worked out on the basis of the 
capital-at-charge of the Railways and 
the working results of tt- - ~omrneroial 
lines. 

The Railway Convention Commit-
tee, 1949, the first such Committee 
to meet after Independence, had a 
fresh look at these arrangements and 
recommended the concept of a fixed 
dividend which the Railways should 
pay to the General Finances on the 
loan capital invested in the under-
taking as computed annually. The.· 
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relationship between Railway Finance 
and General Revenues as spelt out 
by the 194t'Committee was reviewed 
by successive Railway Convention 
Committees set up in 1954, 1960, 1961t 
and 1971. These initial financial 
arrangements have undergone impor-
tant modifications in the light of the 
changing circumstances, though the 
basic concept that the Railways should 
pay a fixed dividend to General 
Revenu!;!s still holds. 

Following the plannei economic 
development of the country through 
Five Year Plans, the pra¢i.ce luis 
been to set up Railway Convention 
Committees Whose recommendatiODB 
regulating the paynientof d1vid~ 
by the Railways te the GeneraI 
Revenues etc. coincide with the Five 
Year Plans. Such an arrangement 
has much to commend itself since it 
enables the ~s to assess the 
resources that would be available 
with them durin, a particular Five 
Year Pian and to regulate their pro-
gramme for dev.elopment, expansion 
and Tehabilitation of the ranway 
system accordingly. 

The Railway Convention Commi*"" 
tee, 19'11, was set up in August, 19'11 
and Ole Committee presented its final 
report in April, 1973. '!'be rec0m-
mendations of the Committee cover 
the Fourth Plan period, 1989-74. 
Apart from issues web as the pay-
ment of dividend by the RailwaY8 to 
the General Revenues and anclllary 
matters, that Committee made obser-
vations on various aspects of ranway 
working such as Accountinc Matters, 
Suburban Services, Commercla1 .. 
Allied Matters, etc. Their oblerva-
tions are under the conslderatlcm of 
the Railway MinistJw. 

The Railway Convention Com-
mittee, 1973 was appointed through 
a Resolution adopted by this HOUle 
on the 7th and 16th May 1973. Their 

D's.G. (RillS.) & St. reo Strike 
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recommendations are to cover the Fifth 
Plan period. '!'be Commit~ are 
earnestly at work and have already 
held 4 sitti~s. Pendinc detailed con-
sideration in depth of the various 
issues before them the Committee 
have presented an Interim Report. 
Apart from contaiDin& lOme observa-
tions about certain aspects of railwaY 
worldng, the Interim Report lays 
down the formula for the payment of 
dividend to 'Ilenenl Itevenues, the 
quantum of money to be contributed 
to the Depreciation Reserve Fund and 
other allied matteD c:on.eming the 
year 1974-7'5. '!'be Committee have 
recommended that the arranaements 
proposed by the Bailway Convention 
Committee, 1971 for the quinqenniUDl 
196t--,..74.. may continue fbr the year 
IDTfo'TS, till they have 'e!t8lllined aU 
the relevant issues In detail and come 
to fum recommendations. Under the 
present ~ts the Railways 
ar~ paYIng dividend at the rate of 5.5 
per cent. (lncJ,udinc 1 I/F cent repre-
sent41. '~yD)eIlt to tba S~tes .In Ueu 
of :PasseQBet Farea'tu) . on the capi~ 
tal invested: up to ~1-3-1964 and.. 6· per ceilt on'tbe capltal)nvested after, 
'31-lI-19'64, subie<:t to._.~rtaln oon~1-
Bions. For the llanny Budget for 
1974-75 due to be presented to the 
PadlmMDt Itu!!IIg .. :;~ 'Feb-
ruary Session, It would be necee§Bl'Y 
to take Into account the reeommenda-
tions made by the Committee In their 
Interim. BeJod. 

In th18 context I ~ 1IR to brief-
ly touch upon the comment of the 
Cotmnfttee that frelIht trafIle estima-
tions by the. Bailways have DOt fulI7 
materlallBed with the result that some 
of the Investments hfte not yielded 
the deslftd return. WhIle the C0m-
mittee wID no doubt e:amIne the mat-
ter In detan, as lDdleated b1 them 
In thf'Ir Interim Report I em only say 
that plan'nlng for the ecoDOIDic deve-
lopment of the eountry Is an integrat-
ed procell! embracing the activities of 
aU the seetors· of the eeonomy. The 
targets of development In the variOlll 
aeetoMI are determIned by the Plannlnr 
CommlsslDl1 In consultation with the 
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'Various Ministries. At least since the 
·cOmmencement of the Fourth Five 
Year Plan, the Railways do put forth 

1heir point of view In fixing the tar-
'gets for freight traftic, and also ap-
praise the plan' periodically. For exa-
'mple, when the erowth at traffic dur-
Ing the fl.rst two years of the Fourth 
Plan was sluggish, It was at the iru-
lIative of the Railways that the frelgbt 
1rafllc target was sealed down fTOm 
265 million tonnes to 240.5 million ton-
nes. However, once a particular tar-
get Is projected the RailwayS must 
provide the neoessary Infrastructu're. 
No doubt we should all benefit from 
past o:pel'ience; the Railways have to 
move cautiously but with a sense of 
oPtimism. There may be situations in 
which we are hellliess: a decline or 
non-materlallMtion Of traffic takes 
place for unforeseeable reasons. How-
~ver. I can assure the House that 
necessary prudence win be exercised 
by the Railways In makinJ( Investment 
decisions. 

With these words I commend the 
Resolutiou for the consideration of the 
House. 

MR. SPEAKER: Resolution moved: 

"That this House approves the re-
commendations made in paras 80, '10, 
71, '15, '76, '1'1, '18 and 79 contained 
in the Interim Report of the Com-
mittee appointed to review the rate 
of dividend payable by the Railway 
underta'king to General Revenues as 
wen as other ancillary matters In 
connection with the Railway Finance 
and General Finance whlcn was 
p~ to Parliament on lltA 
December, 18'13. 

That this House further directs 
that the action taken by Govern-
ment on the other recommendations 
made in the Report should be re-
POrted to the Committee." 

MR. SPEAKER: We will take up 
this later mI, after the lunch hour. 
The Business Advisory Committee has 
1l1lotted two hours. Now that the op-
position members are not here, we will 

flu Loco Staff 
have to give a little more margin. I 
think we can fix it at 2-1/2 hour&. 
They can also discuss the loco run-
ning staff strike. 

SHRI L. N. MISHRA: They can dis-
cuss anything because the supplemen-
tary demands are coming. 

MR. SPEAKER: Yes, both the dis-
cussions can be taken up together. The 
Minister can move them. 

MR. SPEAKER: We will now take 
up SUllplementary Demands for Grants 
(Railways) for 173-7" 

DEMAND No. I-RAILWAY BOAIID 

MR. SPEAKER: Motion moved: 

"That a Supplementary sum not 
eXceeding Rs. 2,44,000 be granted to 
the. Presl.dent to defray the charges 
which wlll come in course at pay-
ment during the year ending the, 
31st day Of March, 1974 in respect of 
Railway Board'." 

DEMAND No. 2-.MISCELLANEOUS 
ExpENDITOlIi: 

MR. SPEAKER: Motion moved: 
"That a Supplementary sum not 

exceeding Rs. 4,92,000 be granted to 
the President to defray the charges 
which will come in course of pay_ 
ment dUring the year ending the 31st 
day ot March, 1974, in respect of 
MiscellaneoU8 Expenditure'." 

DEMAND No.4-WoRKING EvBNBBS-
ADMINISTRATION 

MR. SPEAKER: Motion moved: 

"That a Supplementary sum not 
exceeding Rs. 3,08,51,000 be granted 
to the President to defray the char-
ges wbich will corne in course of 
payment during the year ending the 
31st day of March, 18'14, in respect 
of 'Working Expenses-AdministTa-
non'!' 
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DEMAND No. 5-WORKlNG EXPENSE~­

REPAIRS AND MAll'lTmNANCE 

MR. SPEAKER: Motion moved: 

"That a Supplementary sum not 
exceeding Rs. 8,77,54,000 be granted 
to the President to defray the char-
ges which will come in course of 
payment during the year ending the 
31st day of March, 1974, in respect 
of 'Wdrking Expenses-Repairs and 
Maintenancet ." 

DEMAND No. 6--WORKING EXPENSES-
OP~TlNG STAFF 

MR. SPEAKER: Motion moved: 

"That a Suplementary sum not 
exceeding Rs. 7,80,35,000 be granted 
to the President to defray the char-
ges which will corne in course of 
payment during the year ending the 
31st day of March, 1974, in respect 
Of "WorkinQ E:rpensu"-operati1lD 
Sto.fJ'." 

1)BMAND No. 7-WO/IJaNG EXPIlNBI&-
Opl!lRATION (FuEL) 

MR. SPEAKER: MotiOn moved: 

"That a Supplementary sum not 
exceeding Rs. 5,05,000 be granted to 
the President to defray the charges 
which will corne in course of pay-
ment during the year ending the 31st 
day of March, 1974, in respect of 
'WOTking Expenses'-Operation 

(Fuel)'." 

DEMAND No. 8--WORKING EXpENSES-
OPERATION OTHER THAN STAFF AND FUEL 

MR. SPEAKER: Motion moved: 

"That a Supplementary sum not 
exceeding Rs. 27,96,000 be granted 
to the President to defray the char-
ges which will come in course of 
payment during the year ending the 
31st day of March, 1974, in respect 
of 'Worki1lD ERpenses-"OperQtion 
Cliher than staff and Fuel" 

by Loco Staff 
DEMAND No. 9-WORXING ExP~ 

MISCELLANEQUIi ExPENSES 

MR. SPEAKER: Motion moved: 

"That a Supplementary sum not. 
ex,ceeding lils. 11,24,000 be granted 
to the President to defray the char-
ges which will come in course of 
payment during the year ending th~ 
31st day of March, 1974, in respect 
Of 'WorltinQ Expenses-"Miscella-
neous Expenses'." 

DPot.um No. lo-WORKING ExPBNSF.S-
STAFF WELFARE 

:MR. SPEAKER: Motion moved: 

"That a Supplementary swn not 
exceeding Rs. ~Q2,OOO be lP'lUlteci 
to the President to defray the char-
ges which will come in coUx'se of 
payment during ~he year ending lbe 
31st day of March, 19'14, in respect 
of 'WorkinQ ExpenseB----StG8 Wel-
fare'." 

DIllMAN!» No. 14-{;oNSTRuCTIOJl or 
NEW LINI!&-CAPrrAL AND ~­

TION iRESIiRVil Fl1NlI 

MR. SPEAKER: Motion moved: 

"That a Supplementary sum not 
exceedinc Rs. 12,OQ.000 be ~anted 
to the President to defray the char-
ges which will come in course of 
payment during the year ending the· 
31st day of March, 1974, in respect 
of 'Const",ction Of New lines-
Capital and DeJ)TeciatiOn "Reserve 
Fund· ... 

DEMAND No. ll)......OpBN LINE ~ 
CAprrAL. DEpRECIATION RESDIVII I"mlD 

AND DEVELOPMENT FUND 

MR. SPEAKER: Motion moved: 

"That a Supplementary sum not 
exceeding Rs. 3,000 be granted to 
the President to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1974, in' respect 



277 Res. re. Int. Rep. of AGRAHAYANA 26, 1895 (SAKA) Rly. Conven. 27S. 
CO'fim., D.S.G. (RIYB.) & 

of 'Open Line Works-Capital, De-
prec.ation Reserve Fund lind Deve-
lopment Fund'." 

The Resolution, the Supplementary 
Demands for Grants and the loco 
strike will be discussed together. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): There is a half an hour 
discussion at 5.30 p.m. This discussion 
can go on till that time. 

MR. SPEAKER: Yes, we will con-
clude this by 5;30 p.m. When will the 
Minister make the statement OIl the 
strike! 

SHRI L. N. MlSHRA: Any time you 
like. 

MR. sPEAKER: I think you better 
read the statement after listeniD& to 
all the speeches. That is the normal 
procedure. 

SHRI K. RAGHU RAMIAH: The 
Minister may be called at 5 O'Clock 

MR. SPEAKER: I hoPe so. He may 
be called at 5 O'Clock. But some-
times it is not within your power. 

Now, we adjourn for Lunch to re-
assemble at 2 O'Clock. 

11.85 Us ... 

The Lok Sabha adjOurned jor Lunch 
till Fourteen fIf the Clock. 

The Lok Sabha re-assembled after 
Lunch. at five minutes past Fourteen 

of the Clock. 

[MR. DEPUTY-SPEAKER in the eh.air] 

SHRI S. M. BANERJEE (Kanpur): 
Sir, I have a brief submission to make. 

I think. Sir, you are aware that in 
Delhi itself nearly 8000 workers of the 

St. re. Strike by Ldco Staff 
Delhi Cloth Mills have been on a stay-
in strike since the 4th December. At 
the intervention of the Labour Min-
ister, a general strike was averted. 
The DCM management, viz., Messrs 
Bharat Ram and Cham Ram are vic-
timising the workers. I want that the 
Labour Minister should make a state-
ment. 

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): On the 12th I have· 
already requested the Labour Minis-
ter to make a statement. 

SHRI S. M. BANERJEE: Otherwise,. 
there is going to be a fenera} strik~ 
by the workers. 

~ .., ..... (;riltil): ~ 
~, fm 1 5 f~ it a'R, ~H 
~ ~ ttil ~ J;fR tr'IrI'l'fu ~ it ~ 
f~ f~ ~1:1ffi: ~ ~ q;: iIlfr-r { I' 
~ fq;nit ~ ~ :-

1. ira it ~ ~1!> ~ ~ 
<lor '" iIlfr-r ~ ~ ~ ~ 
~ it ~ 'IT I ~ 1fT 
iIlfr-r ~ WIT I 

2. 1fmr ~ f(!fli~" (')'11 it ~ ~a­
lff~ ~~ Wf\'f 'fit <'i"i~ ~ 
~t I ~il;;J;q;:~ 

.~'lfT~~~WIT i 

3. f~ il; ~ f;;j~ it ~/IT ~ 
~~"<.~""~fiFU ~ f~ 
~1~15f~~~~ 
!!it ~ \;'OI/IT 'fi' 1 ~ 'R 

~ iIif ~Tl!l i (~) 

.,~ ~~ il; if\;f it ~"<: ~ 
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~~~~I ~ 1fi ~.'\"<:~~.'1'1l 

itlfi'Tt ~~~ I ~'!ft~ 
~1: ~ ..•. (~ffl) 
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MR. DEPUTY-SPEAKER: The Chair 
'bas no quarred, with you anywhere: 

~ ~iI{ f\=pf~ : m if; ~ 'In' 

. qn;" iIlT ~r ~ ~ if crr m 'lIT 
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-14.10 hI's. 

:RESOLUTION'RE: IN'I'ElUM REPORT 
OF RAILWAY CONVENTION 
COMMl'r1'EE, SUPPLEMENT-
ARY DEMANDs roR GRANTS 
(RAILWAYS) 1973-74, STATE-
MENT RE: STRIKE BY LOCO 
RUNNING STAFF.....clmtd. 

MR. DEPUTY SPEAKER: Order, 
·please. Please allow me to regulate 
-the proceedings -of the iIouse .... ':n-
terroptionB) Will ·the Members Idndly 

-listen to what I am going to say re-
garding the business In front of us. 

-Let us get down ·to ·the ·buslne. on 
'hand. 

11ft ~ """(an) : ~tr 1tiT 
~ eTrrr ? 

by Loco Staff 
MR. DEPUTY SPEAKER: Order, 

please_ 

!Earlier, the House has decided to 
discuss the resolution of Shri Mishra 
relating to certain recommendations of 
the Railway Convention Committee and 
the Supplementary Demands for this 
year together. According to the time 
allotment of the Business Advisor, 
Commlttee;"originally t\1\''O hours were 
allotted for the Resolution and two 
hours for the Supplementary Demands. 
Then the House also decided that 
during the discussion references may 
al50 be made to the situation created 
by the Locomen going on strike and 
the ultimatum that they would escalate 
and widen the strike. This is a hotch-
potch of a discussion. CInterruptions) 
Will you kindly listen? I normally 
make it a point not to !\peak non-
sense. Kindly listen. (InteTTuptions) 
I am saying about myself. So kindly 
listen to me on what I am going to say. 
This is a hotch-potch of a discussion 
where relevance has no meaning! I 
cannot tell a Member that you are not 
confining to this you are not confining 
to that. It is open to everybody. But 
even so, we are hard pressed for time, 
and a decision was made earlier that 
instead of four hours, we may cut it 
aown by half an hour. 

SHRI RAMA VTAR SHASTRI 
(Palna): My suggestion was to in-
crease time. 

MR. DEPUTY SPEAKER: It was a 
suggestion made. Why don't you 
understand it? A suggestion was made 
to that effect, so tbat we may be able 
to take up the Half-an-hour discussion 
at 5-30. This is the difficulty /,which I 
am faced. I request Members to keep 
in mind that In respect of the Supple-
mentary Demands only R's. 22 crores 
are involved, out of which about Rs. 21 
crores III for increased dearness allow-
ance and Rs. 12 lakhs or 10 are for 
some urgent works. Nothing more 
is said about other aspects of the 
Railways. Keeping this in mind you 
may kindly offer your remarks. Shrl 
Bil1'n Dutta. 
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THE MINISTER OF PARLIAMEN-
TARY' AFFAIRS (SHaI K. RAGHU 
RAMAIAH): 'There is . one clairftca-
tion required. Now the questixn is 
this. There are two alternatives open 
before us. Otherwise, the Railway 
Minister will have to reply day after 
tomorrow. Now if you begin now, it 
will end round about by 6 o'clock. 
There is one Half-an-hour discussion' 
at 5-30. There are two ways open, un-
less You want the Railway Minister to 
reply day after tomorrow. Either we 
agree to take up the Half-an-hour dis-
cussion at 6 o'clock or we cut down 
this at 5-30. That is, at 5 o'clock the 
Minister will be called and at 5-30 this 
discussion will be over. and we take 
up the Half-an-hour discussion. We 
may take up whatever course the 

-flouse decides in the matter. 

SHRI B. V. NAIK (Kanara): We 
may take up the Half-an-hour discue-
sion' at 6 o'clock. 

SHRI N. K. P. SALVE (Betul): We 
may take up the Half-an-hour di8CU8-
&ion at 6.0' clock. 

SHRI S. M. BANERJEE (Kahpur): 
The Speaker said that the Minister 
may make a statement. 

MR. DEPUTY SPEAKER: I beard 
the Minister saying that be was pre-
pared to make a statement at 2 o'clock 
before the discussion so that 'Members 
might make reference to those things, 
but I also heard what was being said, 
that he mieht as well make a state-
ment at the time of the reply. 

THE MINISTE;R OF RAILWAYS 
(SHRI L. N. MISHRA): That is cor-
rect. (Interruptions). 

MR. DEPUTY SFIEAKER: It is In 
your own interest if you listen to me. 
It the Minister peplies day after to-
morro\,\' then I think the statement be-
comes irr.elevant. I don't know. Can 
you throw light on that?, 

St. reo Strike btl Lt1co Staff 
SHaI L. N. MISHRA:. I would' 

preter to make 'a statement towards'. 
t~ c1~ of the ~ 

MR. DEPUTY SPEAKER: Let us, 
bear frcm· the bon. Minlster what he, 
WlUlts to .say. 

SHRl K. RAGHU RAJ,JAIAH: Sir;, 
before the hon. Speaker left the 
Chair-if my recollection is correct-
he did say that the Railway Minister 
will make a statement at the end of 
the discussion. 

SHRI RAMA VTAR SHASTRI: No. 
no. 

SHRI KRISHNA CHANDRA HAL-
pER: Wbat he said was untrue. 

SHRI K. RAGHU RAMAIAH: Ikt 
us refer to ,the records. (Interrop-, 
tiona). 

SHRI RAMAVTAR SHASTRI: The-
hon. Minister tor Par1iameDt&r7 Af-
fairs is deliberately miNe.dille the, 
H!)WIe, 

MR. ~lI:PUTY-8PEAKER: Mr_ 
Sl1astri.. wl1atever is on records is on 
the record. But, what I am saying 
is that I have a feeling that the Minis-, 
ter may not be able to reply today_ 
Wbatever you may say here, on this 
emotional question, a very \\"ide scope 
will be covered. I have my continu-
ing fears that YOU may not be able to 
reply despite our best efforts, you may 
not be able to reply today. If you are 
not able to reply tlHiay and, if as 
the han. Minister for Parliamentary 
Mairs has said, your reply may be 
made only day after tomorrow or the 
day after that, then your .statement OIL 

the locomeh's strike loses all rele-
vancy and meaning. That is all what 
I am trying to poin~ out to you. 

SHRI K. RAGHU RAMAIAH: I did 
nqt say that his reply should be day 
after tQmorrow. I ~t re-capltulate 
what I said. There are two courses 
open-one is his reply to-day either 
after we finish with the debate at six, 
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that is, after haK-an-hour diseussion, 
or we shall cut down this discuasion 
.tRIm • holll'll to 3 1/2 balDS so diat 
the railway mlDister'a n:ply may be 
.at 5-30 and then we may take up 
.half-an-hour discussion. Of course I 
did not say that the Minister must 
reply day after tomorrow. (InteTrop-
tiom). 

MR'. DEPUTY-sPEAKER: Mr. 
Pandey, will YOU kindly cooperate? I 
1hink there may be a via m.dia. If 
the Minister is able to reply to-day, 
well and gOOd if he is not able to 
reply today. at least be can make his 
statement towards the end of. the 
Jocomen's strikes statement. 

SHRl S. M. BANERJ1!IE: .Just a 
minute, Sir. I can assure you (Inter-
T1l.ptionB). We want to get the infor-
mation about the locomen'lI strike. Let 
the hem. MInIstet> concentrate on this. 

,'1 have reqUHted him to make a 
statement. If he makes a statement 
now. the chances of further excalation 
~f Rrike willllntly 'be removed. We, 
all of UII including you ali are patrio-
1ic people and the strike should corne 
-to an end. Let the Government make 
a statement. 

bll Loco Staff 
Before I eo into the statement, I 

would like to impress that the assu-
rance itiven at ~ time of the A\l&I1St 
strike has been fulftlled. Even at the 
time of calling oft the strike, every 
assurance that has been ltiven has 
been fulfilled both in letter and in 
sPirit. If any individual case is left out, 
I am prepared to go into the case my-
self. I am all for a cordial atmosphere 
among locomen. There is not one 
assurance which has not been fulfilled.' 
If there is any left out due to human 
error or anything of that kind I.lm 
prepared to take up that case ~yself, 
look into it and give a decision within 
twenty-four hours. Now. I come to 
my statement. A section of the loco 
running staff of the Western Railway 
have been agitating and absenting 
themselves from November 26, 1973, 
Their only demand appears to be that 
the Loco Running staff ASSOCiation 
should have the right to negotiate. I 
haVe made it clear in the Parliament 
a number of times that categorical 
INUps canDOt be given recognition. 
Larae number of the absenting staJr 
have already come back to duty and 
the remainder are also trickling in. It 
is \Ullin. thue conditions that a sec-
tion of the loco rumiing staJr of the 
Northern Railway. in Delhi and its 
surrounding areas, Lucknow, Kanpur 
and Tundla have gone a lightening 
strilre from December 15, 1975. At 

MIl DEJ1UTY-sPEAKER: You have Delhi main, most of the evening com-
made your point muter tra1ftc had been cleared and only 

a residual 01 500--«10 commuters Ie-
SHRl RAMAVTAR SHASTllI: He mained. The police arrived promptly 

. shoWd stick to his earlier commitment on the scene, their ftrst task beinJl( to 
control the commuters as 100II as the 

SHRI K. RAGHU RAMAlAH: This service was provided for their OIl\\"lll'd. 
is a composite proposition that the 

. Railway Minister should make a state-
lDent on the locomen's strike DOW and 
if we conclude the whole debate to-
day at 6 O'clock, we take up half-an-
hour'. discusaiQn later. 

TB!E MlNISTlm OF RAILWAYS 
(6HRI L. N. MISHRA): Mr. Dewty-
Speaker, Sir, it is with profound sor-
row and anguish that I am making 

'this, statement. 

passage. Within four hours the obI-
tructmg engines have been removed 
and most of the evening 1000g-distance 
Incoming and out-going services were 
rl!JlJling, though very late, with the 
exception of two metre gauge mail 
trains, .Jodhpur, Bikaner and on Ahme-
dabad side. Thereafter there were 
no more Incidents of fire dropping 
throughout 15th night or on 16th but 
the shunting stair absented themselves 
from their duty In substantial number. 
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All services were, however, ruJIIliD& 
-d1lriDa tile day, thowIh delQaL TIle 
object eVidently is to 8IQJPOrt u,. 
'Western Railway striking staff as 
tber. ball been DO Pl'OYoeatioa what-
,_WI" on the part of the Northern 
Railway AdminiltratiolL 

In thls connection, it has to be meD-
tioned that all the assurances liven 
to the locomen after the August strike 
,bave been implemented, as explained 
further. I sha1l now mention tile va· 
rious assurances liven and the present 
stage of impiementatioo o.t each of 

.these assurances. 

(a) All those "'ho were arrested 
in connection with the May-

,August agitations have been 
'released, as promised. Fur-
. thennore all State Govern-
'ments htIve been requested 1;0 
.wlthduw c:harge-sheets tram-

oed in connection with ol!ences 
'not involving sabotap, vlo-
',lence 'Or liamage to Railway 
'property committed during 
'these agitations. 

'(b) AD those released bave been 
taken back to duty, as pro-
m1sed. 

f(C) Penal p~ of rever-
aions, suspensions anli lema-
vllb ariIIIIIf OIIt of the May 
and August 1973, strikes have 
been cancelled. 

'i d) Breaks in service arising 'Out 
of the May-JulT alitations 
have been eoDdoned, as pr0-
mised. 

'(e) Again, as promiMd periods of 
absence a~ out of the 
AUiUBt 1973 alitatloD have 
been adjusted against leave 
earned leave to be earned. 

"(0' Cbarae-sheets of admlDistra-
tive character dlrec~y 00.. 
nected with the trade \lDioo 
activities or actiVities arUiDg 
out of the May aad A'UguSt 
1973, strikes have been willa-
drawn. as pl'ODlbed. 

St. reo Strike by LOco Staff 
(g) A Committee under the 

Chairmanship of Deputy 
Minister for Railway&, Sbri 
Mohd. Shafl Qur:l!IIhi, coDBiBt-
j.DjI of 5 representatives of the 
'loco IUIlIline staff baa been 
constituted to examine other 
points of crievances and this 
Committee is still functioning. 

As regards 10 hours duty, the agree-
ment reached after the August 19'13 
strike was that the mode and manner 
in w1rleh the 10 hours duty can be 
implemented will be discussed by the 
above Committee and details worked 
out within a period Of 6 weeks. Due to 
the complexity of the subject and the 
widely' divergent points of view of the 
two sides the Committee could not 
eomplete tbeir deliberations on tbis 
subject within 6 weeks. The official 
side considers that three to four years 
will be required to implement 10 hours 
duty fully as I underline the 1I'Ord 
'fully' in view of the need to build up 
additional facilities estimated to cost 
about Rs. 38 crores and to recruit an. 
train a large number of additional 
staff. On the other hand, the running 
staff side are of the view that the imp-
lementation can be ~ected in 90 days 
time. After carefully considering all 
tbe al\PSCts, I have already ~ounced 
in Parlialnent that we Aave started the 
implementation of 10 hours duty from 
the 1st December, 1173, BDd will be 
completing It in a pbased manner in 
3 :years time. 

In tbi. connection, I have also to 
mention that the entire question of 
duty hours was examined at length by 
the Miabhoy Tribunal and it was fo'tlld 
by the Tribunal that even tor reducing 
the duty hoUlll from 14 to 12, as many 
as a 8 years would be required. There-
fore It may be seen by the Hon'ble 
Members of Pftl1ammt that by 1'edue-
iDa the period to S years for reduction 
of duty hours from 14 to 10 a very 
peat step forward bas been taken. 

While we are taking all necessary 
steps to implematt this decision and 
completing the hours of duty at • 
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stretch to 10 hours and completing it 
in 3 years' time, I have to mention 
that the loeo running staff are also 
governed by the Hours of Employment 
Regulatios. Accordig to these regula-
tions they are to perform only 108 
hours duty in a fortnight. When they 
work more than 108 hours in a fort-
night, they get over-time. It has also 
to be clarified that even when a dri-
ver does more than 10 hours at a 
stretch, the hours that he spends on 
actual running duty is much less. Even 
in advanced countries like U·S.A. and 
U.S.S.R, the hours of duty of running 
staff have till recently been more than 
12 hours at a stretch in the U.S.S.R. 
it was only in 1971-72 that the hours 
of duty were brought down to 12 
hours a day and that too as a result 
of modernisation of traction. 

As regards the other grievances of 
the loco running staff, they are with 
respect to thia is a new demand:-

'a) Equal pay for firemen 'A' and 
Fireman 'B' and Shunter 'A' 
and Shunter 'B'. 

This issue is already pending be-
fore the Board of Arbitration 
set up under the Jom.t Con-
sultative Machinery Scheme. 

(b) Job security for medically de-
categorised persons. 

This issue is pending before the 
R:ailway Labour Tribunal. 

(c) Pay and allowances of running 
staff. 

This has already been covered by 
the Pay CommissionJi Recom-
mendations. 

The deliberations of the CGmmittee 
under the Cbairmanship of the Deputy 
Minister of Railways are C'ODtinuing. 
It is unfortunate that the loco running 
ataff have without any provocation or 
any valId reason gone again on this 
lightning strike, putting the pu~lic to 
great inconvenience. While contmuin~ 

D.B.G. (RIllS.) & St. re. Strike 
bll Loco Staff 

ttl sit on the ne&otiating table tbey 
ha'te chesen 1ollellort to 8u<:b 8Dt1~. 
cial methods. 

I request all sections of the House 
to lend their support in putting down 
such anti-sociai activities of a section 
of the staff who want to paraiyse pub-
lic transport and to undermine the' 
national economy. 

I wnuld also take this opportunity 
to appeal to the striking section of' 
the locomen to return to duty. It is 
in fact difllcult for me to understand 
the reason for their resorting to this 
illegai strike without any valid cause 
more so when the meeting of Qureshi: 
Committee has .been fixed on 17th Jan-
uary, 1974, with their cOll8ent. If the 
Iocomen desire the meeting can be' 
held earlier. I would again urge on 
the striking locomen to return to duty 
keeping in view the larger nationalln-
terests. 

SHRI DINEN BHATTACHARYYA: 
(Serarnpur): Are YOU satisfied? (7n--
teTTtLptions) 

SHRI KRISHNA CHANDRA HAL-
DER: Why is he saying 'anti-social't 
(Interruption). 

MR.. DEPUTY.Q>EAKm: Kindly 
sit down. 

SHRI RAMAVTAR SHASTRI: 
protest. 

r: 

MR. DEPUTY-SPEAKER: Order; 
please .. You can protest; you have 
the right to protest. But kindly al-
low me to speak. Yau can have your 
say while you make your speech. ( In-
te1T'lLptiQns). Order. please. I am on 
my legs. 

Now a1 though strictly according-
to the· n:ue. questions are not asked 
after the Minister has made a state-
ment in this. case, 'I\<e shall take the 
Minister's statement-(InteTTUptiona)' 
-Qrder please. I have to ralse my 
voice in order to hear by Members, 
that is the difficulty. In this case, we-
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shall treat the Minister's statement as 
part of continuation of the sPeech he 
made before lunch hour, and therefore, 
everything nOW on the subject is op.m 
to discussion. 

Shri Biren Dutta. 
·SHRI BIREN DUTTA (TrJpura 

Wesi) : Mr. Deputy Speaker, Sir, I 
would first speak a few words on the 
rePOrt of the Railway Convention Com-
mittee. Submission of a report by the 
Committee has become a convent1.on in 
itself. In the report it has been stated 
that during the last five years the 
freight and passenger fare in the rail-
ways has been risiDi contin<lously 
and the total amount Of increase thus 
effected amounts to Rs. 337 crores. The 
report also states that the' prevailing 
financial condition of the railways con-
tinues to be critical. Thus even though 
the mcome of the railways is being in· 
creased the expenses also are £0 
mounting that the financial situation 
does not take a turn for the better. 
Taking these factor!'\ in view the Con-
vention Committee has impressed ~l.pon 
the necessity of imposing adequate dis-
cipline in financial management of the 
railways. They have also re~ommend­
ed the formation of a ta,kforce to en-
force thils discipline. I dO not know 
to what extent they would be success· 
ful in their e1forts. 

Sir, the Committee considers many 
issues of financial management, but 
unfortunately this Committee does not 
consider the problem of the persons 
who run the railways, the railway 
workers. I do not know whether it 
comes within the purview of the tunc-
tiens of the Committee or not but the 
Committee makes no recommendations 
about them and their problems. Not 
only this. The Committee has not ;paid 
adequate attention for fixing priorities 
of railway expenditure. It is' very 
often sald by the Government spokes-
men that the income derived from the 
Railways will be utilised for the deve-
lopment of the backward areas but 
what do we find in reality. All plans 

and proposals tor the develop. 
meJlt of the backward area 
g~t bogged down because of the 
opathetic attitude of the railways. 
The railways have adopted lID 
attitudt' of neglect towards the 
backward areas and because of this a 
grea t part of the backward areas si ill 
remain outside the railway net ""'Grit 
and mainly because of this industries 
cannot grow in these Parts of the coun. 
try. I would cite an example in this 
connection. Some time back the Rail-
wa)" Ministry had discussions with the 
GO\'ernment of Bangladesh on the 
quesion of creating better rail links 
between the two countries. From the 
border town of Belonia. the border is a 
matter of one mile only and if we can 
c:reate a railway yard there, then the 
link can easily be created there. Not 
only this we can also set up a rail line 
which may start from the port of Chi-
tagong and paSsing through the state 
of Tripura may go upto l\.fIzoram and 
Manipur. You wiII be surprised to 
know Sir, that if we can lay a two-
mile long railway line then it will not 
only connect AgartaIa but it will also 
connect Kachar and Manipur. But 
unfortunately this samll railway con-
nection which is of so vital importance 
not only for Tripura but also bits 
neighbourhood/territories does not find 
a place among the proposals for new 
lines ,,·hich the Government have for-
mulated and presented before this 
House for financial approval. The Rail-
way Ministry however hav,; no time 
to leok into these matters which if 
implemented will promcte welfare to 
many States. On the contrary the 
Railway authorities are too busy in 
dealing with other issues and their 
only anxiety is to devise waYs and 
means for keeping the railway workers 
under their thumb and to silence their 
voice of proteSt. What is the role of 
the Railway :Board? The less said the 
better and I d() not propose to go into 
details because another colleague of 
mine ',,-ill be participating in this dis· 
cussion shortly. The strikes are there. 

---- ---;....---------------
-The orig1nal speech was delivered in :Bengali, 

2795 L.S.-ll 
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The railway men have taken to go a 
slow move and the locomen are already 
on strike. The railway workers have 
also given notice on for an all India 
strike on the 27th February 1974. In-
stead of trying to solve the problems 
amicably through negotiatio~ the 
Government have gone all out b crush 
the workers demand and they are uti-
lising the territorial army and the rail-
way protection force against the aei-
tating railway workers and the DIR is 
also being used liberally against them. 
But this very railway administration 
and their armed forces find themaelves 
completely helpless in dealing With the 
wagon breakers and the miscreants 
who loot the railway godowns and the 
dacoits who loot and kill mercilessly 
the travelling passengers. No sooner 
the railway workers raise their voice 
and put forward their legitimate de-
mands, the Government come down 
heavily upon them and try to t~rorise 
them and crush ~em with force. Tw. 
is unjust, unfair and deplorable to say 
the least. We are already passing 
through a strike by the Civil Aviation 
workers and if the roilway worksTS too 
a~e compelled to go on a nation wide 

: ~ike then the country would be put 
10 a veritable chaos. Is it not time 

. <..at the railway authorities should try 
to realise the gravity of the situation 
and try to settle the disputes amicably? 

It is true SIr, that we should consi-
der seriously how the railway earnings 
and how much of it have to be contri-
buted towards the general revenue. 
But to my mind Sir, It is far more 
important and far more serious to con· 
sider the reasons which have virtually 
paralysed, the railway working all 
over the country today. The trains 
have stopped running In time and 
since Shri Mishra has taken over the 
Ministry not a day has passed when 
there was no trouble in the railways. 
But Sbri Misbra is a great politician 
and he has more important political 
missions to fulftl than to attend his 
official work. He Is too engrossed 
with the political developments at 

btl Loco Staff 
UP., Bihar and Orissa and how can be 
therefore find time to deal with the 
problems that aftict the railv"ays? Na-
turally as the baneful consequence of 
this Mlinisterial apathy towards his 
department, the railway is suffering 
from manifold ills. The railways are 
not carrying coal to the industrial units 
and because of coal shortage many 
industries have closed down. The pro-
duction in the public sector steel plants 
too have also fallen. Because of the 
callous ineffiCiency of the railways the 
industries are su1fer~, production 1.1 
falling, industrial units are beiIll( clos-
ed down leading to unemployment of 
thousands of workers and the country 
in tum has been put to a grave crisis. 
Far from trying to grapple the pre'" 
lerns and trying to solve them, the 
Railway Minister is only t~ to 
make the railway workers a scape goat 
of the situation but I may tell him 
that he cannot get away mErely by 
calling the railway wcrkers as a:1li-
social beings and such accusations can-
not be the end of his responsibilities. 
The Minister no doubt has a huge 
majority in this House for him. I have 
no doubt his supports can shout hoarse 
and thump the tables loud to support 
him within the Parliament but the 
grim situation that has been created 
in the sphere of industry and trade . 
the situation arising from the strike 
of the locomen and the proposed all 
India strike to be held on the 27th 
Feb.. cannot be solVed or suppreased 
by mere shouts or desk beating. If 
the Minister is really interested and 
serious to resolve the crisis then he 
shnuld evolve rational and clear cut 
policies and should immediately ini-
tiate ne~ations with the railway 
workers. 

SHRI B. K. DAscHOWDHURY 
(Coach-Behar) : feel It is my duty 
to congratulate the hon. Railway 
Minister at the outset, as he has given 
a caU to the railway employees parti-
cularly the loco staft to caU oil' their 
strike and come to him If there were 
any grievances, If not for anything 
else at least tor the nations economy. 
There cannot be any better statement 
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than this. On the question of loco 
strike in the first hour of today's 
session some trouble was created by 
some hon. Member. who also wanted 
to move adjournment motion1\. The 
whole thing has become very clear by 
now. They wanted to move a union. 
For what? For discussion. Discussion 
for what? Discussion to highl'ight th.: 
points to the Government to correct if 
there be anything wrong. The whole 
thing has come out by the hon. Minis-
ter"s statement. Assurances given by 
the Ministry have been fully imple-
mented and yet, there may be some 
minor things over here and there, 
which are still under negotiation and 
deliberat10n of the special committee 
appointed under the chairmanship 
ilf the, hon. Deputy Minister. In 
the circumstances, I do not tind 
any reasons for agitation. What 
is there to agitate and to have 
an adjournment motion and take valu-
able time Of this august House while 
those assurances have been implemen-
ted and the Committee is still under 
negotiation and deliberation for the 
remaining matters. Why could they 
not wait till the deliberations are 
over? There could be only one reply 
and nothing else but political motiva-
tion of those who were engineering it. 
nothing else. It is political mot!vation 
at the critical hour of the Nation when 
"" are faCing problems because as 
the previous speaker said the airlines 
are under lockout and there is disloca-
tion for some kind of passen,ers. They 
want to have total dislocation by 
-creating disorder in the movement of 
railways as well. This is highly reo 
prehensible and nobody can imagine 
that anybody will support that move 
at this crucial period. I would re-

'QUest the hon. Minister through you 
that even if there be grievances of 
Tafiway employees, be It loco stafl or 
anybody else, the railway authorities-
the Minister, the Deputy Minister and 
·the Railway Boai'd 'Offtclallt-should 
giVe a patient hearing to their prob-

1ems and look Into their grievances 
very sympathetically. One thing 
'should not be ignored that the railways --

St. reo Strike by Ldco Staff 
are the nation's property and the emp-
loyees who are responsible for running 
the rail,,"IIY administration and keep-
ing the wheels of the railways moving 
are also the country's wealth and their 
contribution is not to be minimised or 
ignored at al!. But there are also ins-
tances about which the minister should 
be very much sympathetic and co-
operative. In some cases, there are 
reports that the officials in the Rail-
way Board or in the General Mana-
ger's office or zcnal offices are not 
always sympathetic to the cause of 
railway employees. That should be 
seriously looked into. 

At the moment, in the NF Railway, 
almost a similar trouble though not 
of such a magnitude, is going on. The 
General Manager of the NF Railway 
has refused to hear the grievances of 
the station Masters and Assistant 
station Masters. I must thank the 
minister once again because the mo-
ment I brought it to his notice, he 
said, "I am giving the instruction that 
the General Manager must hear their 
grievances." In this way. I would 
rllQuest the Minister to look into the 
grievances of railway employees. 

AN HON. MEMBER: Is that 
. good enough reason for a strike? 

SHRI B. K.. DASCHOWDHURY: 
That is another matter. 'I deprecate 
that idea also. 

The han. minister has moved the 
resolution regarding the Railway 
Convention Committee's interim re-
port, particularly paragraphs 60, 70, 
71, 75, 76, 77, 78 and 79. I fine! 
these are nothing very much new. I 
whore-heartedly support it and I hope 
the Bouse will give its support. 

When we discuss the budget, na-
turally we come across some prob-
lems about our local constituencies, 
apart from the big problems of bud-
getary and financial allocations. I 
would like to' refer to three major 
points concerning my constituency. 
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The hon. minister is fully aware that 
in this House on several occasions, 
we have had talked about the resto-
ration of the flood-damaged railway 
lines, which were damaged in that 
great flOOd the deluge that took place 
in the latter part of october, 1968. 

The hon. Minister was good enough 
to inform me very positively in the 
first quarter of this year that he has 
already passed orders and instruc-
tiom for restoration of the flood 
damaged railwaylines in the N.F. 
Railways, namely, Jalpaiguri-Haldi-
bari B.G. lines and Lataguri-Chan-
grabandal metre-guage line in the 
N.F. Railways. It was specifically 
stated that after the monsoon was 
over this restoration work would be 
started. I have received information 
that restoration work has not been 
started by the N.F. Railway authori-
ties. I have also this information 
that in the N.F. Railways some of the 
officials who are in char3e of this 
matter are hobnobbing with the Bus 
Operators, Press Syndicates of that 
reg;on and in the process the resto-
ration work is delayed further. An-
other monsoon will come, and they 
will plead that after the monsoon is 
over it will be taken up. I would 
request that the restoration work, 
which has already been ordered by 
this Ministry, should be taken up 
immediately in order to' relieve the 
local people of harassment that is 
being encountered by them for the 
la<t six years. 

Secondly, for the last fourteen 
years the people of, mY constituency 
have been demanding for a small 
bridge or culvert which was damaged 
by flOOd some 14 years ago. Even 
though this request was made 13 
Or 14 years back, the rafiways have 
not attended to it so far. This year 
th~ railways have agreed to do it. 
Yet, I do not find any semblance of 
this work being taken up by the N.F. 
railway authorities to construct a 

btl Loco Staff 
culvert near Ghuksodanga station in 
the N.F. railwaYs. It has already 
been admitted by the railways that it. 
would be taken up and it would not 
cost more than Rs. 7 112 lakhs to 
8 lakhs. This is a small amount 
which the Railways should take up 
immediately. 

In the last budget session the Rail-
way Minister stated that in the Fifth 
Plan a gigantic scheme of opening of 
new railways would be taken up. 
particularly in the backward regions. 
When I made certain suggestions to 
the Railway Minister, he informed me 
by a letter that "your suggestions 
would be looked into when the final 
allocations for the Fifth Plan is 
.mown". I understand from the-
newspaper report that for the open-
ing of new railway lines in the Fifth 
Plan more than Rs. 130 crores are-
going to be allocated. I would sug-
gest to the hon. Minister to consider 
opening a railway line from New 
Mynaguri to Sitai. which is an abso-
lutely a backwffiard area, as I have-
clearly mentioned in my letter to him. 
I hope the hon. Railway Minister will 
kindly consider this suggestion. 

Before I conclude, I would like to 
say that the previous speaker, though 
coming from the opposite side, said 
that the railway construction in Tri-
pura should be considered sympathe-
tically. I fully endorse that request 
for railway lines in Tripura. 

With these wqrds, I support the 
mot;on moved by the hon. Railway 
l\finister. 

smu S. M. BANERJEE (Kanpur): 
Sir. I have to speak on the Interim-
Report of the Railway Convention 
Committee, the Supplementary Oe-
mands and. last ,but not the least, the-
statement made by the hon. Railway 
Minister, Shri L. N. Mishra. 

As far as the recommendations or 
the Railway Convention Committee 
are concerned we welcome them. 1: 
consider it very valuable report and' 
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I ~ompliment the Committee, includ-
ing the Chairman, for taking so much 
-pains to submit such a report. 

The .funds required out of the Rail-
way Plan are Metropolitan Transport 
Project Rs. 410 crore" new lines and 
conversion for development purposes 
Rs. 255 crores and railway cSJ>tive 
power stations Rs. 120 crores, coming 
to a total of Rs. 785 crores. I would 
like to know from the hon. Minister 
as to what has happened to the 
Metrup'outan 'l'ransport Project. I 
know that in Calcutta in certain 
places they dug some areas. But, has 
the work started after the rainy 
season? I would like to know when 
the dream of the people of Calcuttlil 
would be realised and when this 
Metropolitan Transport Project, the 
ring railway or underground railway 
in Calcutta will come true. Also, 
what will happen to the power pro-
blem? Now there is tremandous 
-shortage of power. 1. hope I need not 
visualize a situation where my bro-
thers die of suffiocation in the under-
ground railways for want of electri-
city. for shortage of power. Over-
ground, the people can breathe. But 
what will happen to those who will 
be underground? So, before taking 
up this project in hand, an assurance 
should be given in this House that the 
power shortage will be properly met. 

About opening new lines, I am ex-
trmely happy that the Prime Minis-
ter, Shrimati Indira Gandhi, the 
other day, laid a fouQdation-stone of 
the Broad-Gauge line, converting the 
Metre-Gauge into Broad-Gauge, from 
Delhi to Saharanpur, the Delhi-Shah-
dra-Saharanpur Light Railways. I 
am ~o happy about it. But I am ap-
prehensive that during elections such 
things are done and I do not want 
that somebody should remove the 
foundation-stone after the elections. 
'The foundation-stone must remain 
there and the work must be comple-
ted. I would request the hon. Minis-
ter to see that the work is completed. 

He will have the blessings and good 
,,"ishec of lakhs of people who are 
Iivi n g in those districts and who 
have really welcomed the move of 
the Government of India fOr con\'ert-
jng the Metre-Gau.ge line into the 
Broad-Gauge line. 

Coming to Supplementary Demands, 
a sum of Rs. 21 crores has been asked 
for on account of payment of two 
instalments of dearness allowance to 
the Railway employees. That has been 
paid to them. But what about the 
third instahnent of dearnesg allow-
ance? No orders have been issued by 
the Finance Ministry either to the 
Railway Ministry or to the P&T 
Department or to any other Ministry' 
about the pay scales of various Classes 
of employees. I would like the hon. 
Minister to convene a meetinq; of all 
the unions, including the two recognis-
ed Federations, to discuss how best 
the pay scales should be implemented. 
There is a growjng discontent in the 
country. not only amongst the RaU-
W'Ily employees but amongst all the 
Central Government employees about 
the shady manner In which the Pay 
Commission submitted its Report. 
With all our eloquence we were un-
able to convince the Government that 
thE' CE'ntral Government employees 
are also entitled to have pay scale 
comparable to those pay scales which 
are a))lllicable to Public Undertakings. 

What happened recently? A mini-
mum wage of Rs. 250 has been given 
to the employees working in the 
Heavy Electricals Ltd., Hardwar, 
whereas the Central Government em-
ployees doing the same job practi-
cally or even more are getting on1y 
Rs. 196, as a minimum wage. 

Even the formula of dearneSs al-
lowance which was suggested by the 
J.C.M. has not been agreed to by the 
Government. They have stuck to the 
old formula which was suggested by 
the Pay Commission. 

As regards neutralisation, cent per 
cent neutralisation hIlS been granted 
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[Shri S. M. Banerjee] 
to those emuployees who are draw-
Ing up to Rs. 300. But that does not 
cover Class III employees. With all 
sincerity and honesty, I should say 
that the Class III employees, the mid-
dle class employees, are the worst hit 
today. They have to maintain a 
social status and, at the same time, 
they suffer because they cannot beg, 
borrow or steal. NaturaIIy, full neu-
tralisation should be given to all the 
employees who are in Class III also. 

Now, I come to the demands of the 
Loco staff. My hon. friends who were 
very angry with us when we raised 
this issue in the morning wanted us 
not to raise the issue and some 
of them even shouted by saying that 
there are anti-social elements. I am 
sorry, the hon~ MiIrlster for whom I 
have got the greatest regard used the 
expression that there are some anti-
social elements. Who are the anti-
social elements in the country? The 
wagon breakers, the people who 
pilfer the corrlJ1)t officers who are 
corrupt to the bone ..... 

SHRI MADHU LIMAYE: And cor-
rupt Ministers. (Interruptiofis). 

SHRI S. M. BANERJEE: ...... and, 
after you catch them, you find, they 
are still cOrrupt. Are they not anti-
social elements? The definition of 
corruption in this country has chang-
ed. Now a different definition of cor-
ruption is given. Who is a corrupt 
officer? One who takes the money :md 
does the work is not considered cor-
rupt officer, but one who takes the 
money and does not work is consider-
ed corrupt ofticer. That is the de-
finition of corruption now. I would 
like to ask the hon. Minister whe-
ther these drivers, locomen, fire-
men. shunters, signallers and others, 
who are fighting for better emolu-
ments, are corrupt. What did they 
do durijlg the Chinese aggression? 
What did they do during the Pakistan? 
aggression? Ho","' did they work? 
And do you call them' afltl-social? 

by Loco Staff 
It is a sad commentary, 1 say, on the 
talk of socialism and participation of 
labour in the management. 

The hon. Minister has clearly stat-
ed that all the assurances which he 
gave in August, 1973, have been im-
plemented. In the same breath he has. 
said this also. The decision has been 
taken to reduce the duty hours from 
14 to. 10 hours and that is being im-
plemented from 1st December, 1973. 
but it will take three to four years 
to be completed. Previously it took 
seven years. After all, which em-
ployee can possibly wait for seven 
years? These employees are working 
for 14 hours, 15 hours and even 16' 
hours. I would ask the Chairman or 
the Member of the Railway Board. 
including the Minister, to kindly work 
as a fireman even for eight hours. 
It will be impossible for them t(} 
work. And these poor people are 
Working for 14 hours. And then they 
have demanded a reduction to ten 
hours and when the M1nister, after 
preliminary discussion has conceded 
the demand and has issued the neces-
sary instructions, who is obstructing 
the decision now? Is it the Railway 
Board which is obstructmg it? Who 
is obstructing the decrsion? I dO not 
come from the family of strikers. 
But I fail to understand how is it that 
strike has taken place when the 
meeting has !been fixed for 17th Janu-
ary 1974. Sometime ago, it was con-
fined to Western Railway; now it has 
come to Northern Railway alsO. A 
Statement has been illsued by Mr. 
Sabapathy from Cochin. He has given 
a 48-hour ultimatum. You may be 
angry with him for giving this ulti-
matum. But the question is this. The 
matter has to be clinched some way. 
\If, during these negotiations, the 
matter has not been clinched, who is 
obstructing? I want to know whether 
the Railway Board is coming in the 
way, because I know when the Rail-
way Minister assured in this House, 
there were members In tbfs Hoose 
who were not happy, who wanted 
that the Railway Minister shOUld be-
have like a ShJiock and take a pound 
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of flesh from the locomen. That is 
why, we want that this meeting be 
convened at the earliest opportunity, 
and this decision-·reduction tc ten 
h~)w's-~houid be implemented im-
mediately. The employees have 
said that it could be implemented 
within 90 days. Did those people not 
anticipate that 20,000 or 30,000 more 
men would be needed for this? Why 
should they be afraid of this now? 
Let there be the expenditure' of 
Rs. 38 crores or so. After all, these 
poor t:'E'ople cannot work indefinitely 
for 14 'hours. 

Secondly, I have received a tele-
gram from my han. Mend, Mr. Hami 
Daji, a former member Of this House 
and the leader of the CPI Group 
in Madhya Pradesh, that the cases of 
seven employees in Retiam have not 
been withdrawn; still they are being 
proceeded against. It is true that 
every employee has been taken 
back while their cases have not been 
withdrawn. Why should it be left to 
are State Governments? The State 
Governments should be Il'3ked to 
withdraw these cases. Why not the 
suspension be lifted? 

15 hrII. 

I would like to make three or four 
suggestions, I would request the hon. 
Minister to convene a meet'ing of all 
the All India Unions, whether re-
cognised or unrecognised-the Feder-
ations may not like it, but after all, 
these unions do matter~uring tfte 
first week of January and decide 
what should be the labour policy ..... 

MR. DEPUTY-SPEAKER: Please 
do not elaborate. You have made 
the suggestions. We will be hit by 
the time....... ' 

SHRI S. M. BANERJEE: This is 
not Question Hour. 

MR. DEPUTY-SPEAKER: I know, 
bu! how else can we complete the 
debate to-day? There ate so many 
others wh& also want to speak. 

. St reo Strilie by LOco Staff 
SHRI S. M. BANERJEE: Unless 

you allow me to complete, how can 
I complete? 

The meeting should be convened of 
all those All India Unions including 
the two Federations, to decide as to 
what should be the labour policy and 
how best there can be a lasting and 
j:.'E'aceful solution to this problem. 

The second point I want to make is 
that the 17th January meeting should 
be convened earlier and any Railway 
Mazdoor UniOn should be recognised 
immediately and the papers are 
there and then thOse cases that are 
still pending may kindly be with-
drawn and an assurance should be 
given. What did happen during the 
strike time? After the withdrawal, 
the Divisional Superintendents and 
other officials fixed a meeting with 
these union leaders. There were 
some negotiations but now they hav~ 
stopped that. That also aggravatet. 
the situation. I would, therefore, re-
quest the han. Minister to kindly 
realise the gravity of the situation 
and allow a discussion at all levels 
with all those unions. If there is 
only one union, one industry and we 
pass a Bill to that effect, that is a 
different matter. But, as long as it is 
not there, I would request the hon. 
Minister to kindly apply his tnind 
to this ...... . 

MR. DEPUTY-SPEAKER: Shri 
Raj Deo Singh ....... 

SHRI S. M. BANERJEE: They are 
not there. I am speaking on their be-
half. 

With these words I request the 
han. Minister not to consider this as 
a sort Of scorinK a victory ave!' us 
but to kindly see that the situation 
does not deteriorate and the strike is 
averted. 

,. ~~ (If,!~';ft) ~ 
lf~~ ~~~;nIcili~' 
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two supplementary items one is iear-
ness allowance and snotber is certain 
urgent works. Any other item is out-
1Iide the scope. Have you read what 
are the Items in the Supplementary 
Demands. 
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-tt t(\'fo ~o fit" : iIT'l ;itf.;rit, 
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SHRI S. M. BANERJEE: Here is a 
telegram which has just heen receiv-
ed from Mr. Sabapathy. It reads 
thus: 

"RAILWAY MINISTRY'S FAIL-
URE TO IMPLEMENT DEMANDS 
AS PER AUGUST AGREEMENT 
AND RAILWAY OFFICIALS CON-
NIVANCE WITH RECOGNISED 
UNIONS RESORTING TO MASS 
"V1CTIMISATION A FRESH RE-
SULTED WESTERN AND NOR-
THERN RAILWAY PRESENT AGI-
TA'UON PRAY IMMEDIATE IN_ 
'l'ERVENTION TO IMPLEMENT 
AGREEMENT ...• ". 

MR. DEPUTY-SPEAKER: He 
could pass it on: to the hon. lIfinister. 

SHRI S. M. BANERJEE: It tur-
ther reads: 

"CANCEL ALL VICTIMISA-
TIONS INCLUDING PRESENT 
AGITATION WITHIN FORTY-
EIGHT HOURS IN INTERESTS OF 
NATION AND INbUSTRIAL 
PEACE OTHERWISE OTHER 
RAILWAYS LOCO RUNNING 
STAFF wn.r. BE COMPELLED 
TO· JOIN THE AGITATION. 

St. re. Strike by Ldco Staff 
MR. SABHAPATHY PRESIDENT 

ALL INDIA LOCO RUNNING 
STAFF ASSOCIATION." 
This has just been received and, 

therefore, I have read it out. 
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[SBRI S. A. KADER in the Chair] 
SHRI K. S. CHAVDA (patan): Mr. 

Chairman, the railway finances" have 
been in a very bad condition since 
1969-70 and at the end of the Fourth 
Plan the total loss to the railways 
was of the order of Rs. 200 crores, 

inspite of the fact that each year dur-
ing the Fourth Plan, there was in-
crease in freights and fares and same, 
relief was given by the Railway Con-
vention Committee. It will go from 
bad to worse durfng the Fifth PlRn 
as mentioned in the interim report d 
the Railway Convention Committee 
which, says in recommendation No.4: 

"According to present estimates 
based on current cosrtng and exist-
ing levels of fares and freights, the 
railways are likely to incur a deficit 
of Rs.. 439 crores at the end of the 
Fifth Plan ...... " 
It further says: 

"The position might worsen fur-
ther in case the assumption with 
regard to fraight traffic during 
the fifth plan fail to materialise 
and/ or the rising trend of prices 
continues. - Further the committee 
recommend that corrective steps 
should be taken promptly to avoili 
these pitfalls." 

What were the reasons for the defiCIt 
during the fourth plan? One reason 
given by the Railway Board was the 
floods in variOUS parts of the country. 
It is true that railways suffered heavy 
losses because of the floods, particular-
ly in Narmada at Broach. Due to 
this flood. railway services between 
Bombay and Baroda remained sus· 
pended for over a month and heavy 
losses VI-ere incurred by the railway 
administration. Therefure au this 
juncture I would request the Railway 
Minister to press the point bei'>!'e the 
Prime Mmister because the Narmada 
dispute is now with the Prime Minis-
ter and according to reports, she, is 
going to give her award. If the dam 
at Navgaon is constructed at a height 
of 530' there will be flood control 
completely. 

More than 15 per cent are ticket· 
less travellers on the Indian rail-
ways. If it is at least reduced to 19 
per cent, a majority of the losaes will 
be wiped out. But the railway ad-
ministration is not alive to this pro-
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blem. FOl example, in Rajkot divis-
ion on tbe Western Railway, all trains 
are running without TTEs. That is 
wily tbere Is increase in ticketless 
ti'Bvellinc· 1 am sure the same i& 
we of otber nllwan as well. If 
every train is manned by a TTE, rail_ 
_YS will bave better revenUeB re· 
ClIU5e there is some fixed target for 
every TI'I:. 

Tbe railways are incurrillll losses on 
certain strategic lines. In case, God 
forbid tbere fa a war between India 
and Pakistan, it would be on the 
borders of Gujarat and Rajasthan 
So, 1 have suggested a link line 
wbich will connect Kakosi on the 
Western Railways witb Bbiladi on 
the Northern Railways. If they were 
connected, tban there will be a direct 
parallel route to tbe trunk line bet-
ween Ahmedabad and Delhi, whicb 
will be a sborter route. It will also 
serve tbe strategic areas. This de-
mand has been made several times 
on tbe floor of this House as well a& 
in tbe Rajya Sabha, but tbis request 
bas not been complied with by tbe 
lilinister, even though th:s is a very 
important line. 

I am not satisfied with the state-
ment made by the Railway Minister 
on the strike by tbe loco std. Gov-
ernment should taake immediate steps 
to see that the strike is ended. 

SHRl S. R. DAMANI (Sholapur): 
Mr. Chairman, J support the De-
mands for GrRnts. The demands total 
Rs. 21,24,06.000. Tbe major demands 
are Working Expenses-Adminis-
tration Rs. 3,08.51,000 Working Ex-
penses-Repairs and Maintenance 
Rs. 8.77.54,000 and Working Expenses 
-Operating Staff Rs. 780.35,000. 

It is a fact that tbe expenditure of 
the rail,,"'Y! is in the increase every 
year if we see the bu~et of the last 
few years. Whether it is repairs. 
maintenance, administrative stall or 
maintenance .td, the expeDditure is 
on the increase. On the other band, 
comillll to tile receipt side, the .ctual 
~795 L.S.-12 
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receipt is always leas than the esti· 
mates. Both PBssencer tramc and 
coods tratllc are decli.niq. 

Because of the increue in expendi-
ture and decline in revenues, the 
railways bave cerne to a stace where 
they are not seif-sufficient for the last 
few years. Tbe railways are losing 10 
many crares of rupees every year. 
This is a very alarming state of affairs 
and we have to consider this aspect 
very seriously. 

If you go into various re&sODS, you 
will lind that the major reason for 
this state of dairs is the growing 
indiscipline among the railway wor-
kers. My han. friend mentioned how 
many people are employed and how 
much work is there. The Railways 
have got all the resources, the wagons, 
the passenger coaches, to carry the 
traffic. But theY are not being pro-
perly used. Due to indicipline, they 
are 'not running them efficiently. 
With the result tbat there is more ex-
penditure. On all the items, the ex-
penditure is more. That is why the 
han. Minister has to come before the 
House for Supplementary Demands to 
the extent of Rs. 21 crores. 

The railway people are· well-paid. 
If you compare with the salaries of 
other Government employees, they 

. are better paid. The amenities pro-
vided to them are also much more 
than what other people get. Even 
then, they are not satisfied. The re-
sult is that on a small pretext, they 
want to go on strike. In the last two 
months or in the last one month, on 
three occasions, the Loco staff. some 
of them, have gone On strike. I was 
very much surprised to see the news-
item that has appeared in all the 
papers. Day before yesterday, some 
of the representative of the Loco staff 
wanted to see an oftIcer of the Rail-
ways. I want to quote it. It says: 

"Tbe 1Igh tning strike called by 
the Loco-running Sid Associatioli 
is in protest against the authorities.' 
refusal to meet the representati~ 
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of the Association to discuss the 
grievances of the loco-men, a Rail-
way spokesman said.'" 

One of the re,Presentatives goes to see 
an officer, a11 of a sudden, and, due io 
c'ertain reasons, if the officer is not in 
a position to meet him, they go on a, 
strike. That means, the railway staff 
have no consideration for the public, 
for the country. Because their re-
presentatives could not meet an officer 
or the officer could not meet them, 
they immediately went on strike and 
all the trains, all the traffic, was dis-
located. They could have gone to the 
higher authorities; they could have 
gone to the Minister who is always 
available here. But they have no 
patience. They want to take the 
c-ountry to ransom. I want to know 
from the hon. Railway Minister how 
long he is going to tolerate these 
things. ;! 

We have got the Fifth Five Year 
Plan. We have to implement it. The 
production is, going to increase; the 
J;assenger traffic is going to increase. 
What will happen? U the attitude of 
the railway staff is like thill, if they 
are not going to cooperate in any way 
with the authorities, if on a small pre-
text they want to go on strike, what 
wm happen? How are we going to 
fulfil the Plan targets? The entire 
transport is being carried by the rail-
ways. 

What is the position today? Take, 
a very important item of coal which 
is a raw material for the railways, 
which is a raw material for the ther-
mal plants, for the steel plants and 
for most of the industries. Two years 
back, it was not sufficiently available. 
Now also, it is not sufficiently ava,il-
able. Now there is shortage or m-
sufficiency. That can be checked. 
They do not want to work. The Rail-
ways hnve cancelled h~ of 
trains. Why? Because there III no 

bll Loco Staff 

coal. . All t)le thermal~ts are rWl-
$& with oaly two days' stock. Today 
~ey. have got the stock; for tomorro,r. 
they do not know whether the stock 
will be available ~ not. Coal is being 
carried, by trucks., Naturally it acids 
to the cOst. And who pays? It is t4e 
general. 'public who pay for the in-
creased cost. My friends on the Op-
posite say that they have sympathy 
~r the workers. We have also got 
sympathies for the workers. But they 
should work, they should render ser-
vices for which they are being paid. 
U there are grievances, these can be 
discussed. Resorting to strike there-
by causing dislocation everywhere is 
not in the interest of the country. 
This cannot be tolerated. And if this 
position continues, then it is better 
that the Railway Board is wound up. 
Let them run the Railways as they 
like. Therefore, we have come to the 
stage where stern measures have to 
be taken. The general public is fed 
up with this kind of strikes, with this 
kind of disruption. How much incon-
venience the general public have had 
to suffer. It there is no coal, the 
trains are cancelled. The thermal 
plants stop working. Such state of 
affairs should not be tolerated. (In-
terruptidns) Everybody has got the 
right, but they have their responsibi-
lities to the country, to the general 
pUblic. 

I also want to say that the officers 
who are in charge should consider the 
situation, and whatever grievances of 
the workers are there should be settl-
ed immediately and not kept pending. 
They should not sit tight and alloW 
the workers to come to the point when 
they will go on strike. It is their 
duty. They should foresee what are 
the grievances, how they are going to 
affect, what are the reasonable thinp, 
etc., and they should accommodate 
and settle them quiekly. 

Take for exempli!, the Sholapur 
divisi~ which was merged with the 
South Central Railway, although. it 
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was ~ merge with the Central Rail-
way. All Of .a sudden, they changed 
the decision iIInd merged it with the 
SO\lth .Central Railway. Seven or 
eight years have passed. There have 
been requests and representations to 
the officers, to the Chairman of the 
Railway and also to the Railway 
Minister. But nothing has happened. 
These people then went on strike for 
()ne month, and the traf!lc from north 
to south was disrupted for one month. 
The Government appointed a CommIt-
tee of Members of parliament. I was 
also a member of that Committee. All 
these representatives of students, tea-
chers, doctors and lawyers who ap-
peared before the Committee said that 
the decision was wrong and pleaded 
that it should be merged with the 
Central Rail_y. In such cases, Gov-
ernment should take a decision 
immediately, so that if something 
wrong has been done, it is rectified 
quickly. 

As I was saying, the workers, on 
small pretexts, should not held the 
country to ransom. This cannot be 
tolerated. I would say that the Minis-
ter shOuld be firm. The general pub-
lic are with him because he has to 
carry a heavy burden for loo",in!( after 
the transport, the quickest transport 
system 01 the country, namely, the 
Railways. Only I would request the 
han. Minister to kindly look into their 
grievances but to deal with them 
firmly and he should not be lenient 
and such kind of tactics should not be 
tolerated any further. 

With these words, I support the 
Supplementary Demands. 

SHRI A. P. SHARMA ('Buxar): I 
stand to support these Supplementary 
Demands for Grants. 

SHRI S. M. BANERJEE: But the 
hen. Members Is reading the WTOng 
l'€PGrt-the report of the Railway Con_ 
vention Committee. 

SHRI A. P. SHARMA: I support 
also what Mr. Banerjee has just now 
mentioned. 

St. reo Strike by Ldco Staff 
First of all, 1 stand ··to remove cer-

tain misunderstandinp which have 
been lfepeatedly made by learned Per-' 
sons like Vajpayeeji and other frie.adi: 
against the recognised Federati.oD& 
Vajpayeeji perhaps foregts that these 
federations became one some t me ago 
and he should also try to read and 
understand the reasons why they were 
bifurcated and who was responsible 
for It. 

There are people in this country who 
accept certain things' only when it re-
sults to their advantage. That was the 
only reason. Great leaders like Sbri 
Harihar Nath Shastri and Shri Jaya 
Prakash Narayan put their heads to-
gether-we were also in that came-
and they were brouaht together as one 
federation. Later on, the National 
Labour Commission set up a Study 
Team which also made a recommenda-
tion that whereas there will continue 
to be two federations on the RailwayS, 
elforts should be made by their joint 
working to _ that ultimately lOne 
federation is brought about. 

But I am sory to say thiS and I 
maintain this. Even our learned Pre-
sident. Presi:le!lt Gili has also been 
or the same view that there should 
be one federation, one union one in-
dustry. Then why cculd not we have 
it? Is it the fault of the workers? 

Vajpayeeji just no,," demanded that 
the Government should demolish the 
two federations, as if the Government 
has constituted the two fed~rat:o.ls. 
That is the ditftculty. The Govern-
ment cannot make a federation nor 
can they unmake the federation. It Is 
the workers and, therefore, the work-
ers have decided to work jointly and 
that Is how it can be one. Even my 
friend, Mr. Banerjee who politically 
difters WIth me'ls wOIrking with Us in 
the . Joint eon.uJtative Machinery. 
There is no problem .... 

SHRI S. M. BANE1l'JD: We are 
dlqusteci with the JCM. 
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SHRI A. P. SHARMA: You may be 
discusted because of your 011"11 reasontl, 
but so far as the working of the 
maehinery is concerned there is no 
dIIIlcul~. 

Ny friends talk about one fede. 
l'lItion. The most important thine that 
~veryone and more so, the hon. Mem-
bers, should remember is that there 
is no difficulty sO far as workers ~ 
concerned. All these problems are 
created by these politiciiils .... 

SHRI ATAL BIHARl VAJP<\.YEE: 
Including Mr. A. P. Sharma. 
1& lin.. 

SHRl A. P. SHARMA: I am not 
a politician. Mr. S. M. Banerjee is 
also not a palitician. That has been 
accepted by the Government, by its 
own admission. We are workers still 
and we will continue to be workers till 
we survive. But Atalji is a politi-
cian. Therefore, what does happen? 
All these trade unions that have been 
constituted and formed in this country 
are projection ot the political parties 
in the trade union, in the industrial 
field. I request all of tbem including 
my own party members· Let this mat-
ter by decided by the workers and 
politicians should keep their hands off. 
There should be one trade union and 
one trade union only in this country. 
Why is there only one Trade Union in 
Britain? I have told about thi. often. 
Predorninently the British TUC is con-
trolled by the Labour Party in Britain. 
But the Conservative party never tried 
to form a rival trade union, rival to 
the British TUe. But here Mr. Vaj;-
payee runs after ASM Association and 
some of my friends run after some 
other categories. It Is all right for 
them to say that some federations 
have tailed to represent the ..tshes of 
the associations of the workers. But 
I wish to make the statement here 
that "" far as the National Federation 
Of Railwaymen is concernDed (whieh I 
have the honour to represent) we are 
the first to take up the cause ot 
the loco runIIing staff. 4s II reJUU of 
taking up that" 1sBu~, a tribunal Was 

btl Loco Staff 
appointed under the ChairmllD8b.ip a« 
lIr. Mian !IIW, retired Chief Justice of 
Gujarat. The only ciliIlcuIty is, the 
Railway Minister and the Railway 
Board delayed implementation of the 
Mian Bhai tribunal award. I would 
like to concratulate Mr. L. N. Mishra 
the present Railway Minister. Mr. 
Mishra took a bold step and he did 
not only implement the recommenda-
tien of Mian Bhai tribunal but he even 
went beyond that recommendation.. 
The Railway Minister agreed that tbe 
locomen's hours ot duty should be 
reduced to ten hours, in phases, in 
four years. The representatives of the 
loco staff perhaps -1 don't accept that 
they are the sole representatives, but 
anyway they are now the spokesmen 
of some of these workers.-said that 
this can be implemented in 90 days, 
that is to say, in three months. The 
Minister says that it wiII be imple-
mented in four years. But these peo-
ple say it can be implemented in three 
months. So far as the Minister is 
concerned and so far as the Ministry 
is concerned tbey have fulfilled the 
assurance. The assurance was that 
hours ot work will be reduced to ten. 
That has been accepted in principle 
They have taken the necessary steps 
from the 1st of December, this month, 
towards the implementation ot this 
decision. 

Sir, a rumour or an interested pro-
paganda is made that the National 
Federation is opposed to this demand 
of locomen. 1 want to say with all 
the emphasis at my command that we 
have never said like that and this" is 
nothing but a mischievous propaganda 
by interested parties. We are tbe peo-
ple who have supported thOSe de-
mandS." Deftnitelywe are·n·ot· going 
to ~pport any ill~al activities or acti-
vities whereby they Ih'dulge in vio-
lence and lawlessness where tlJey try 
t9 intimidate and fbrce the workers 
to act in "a particular WilY. '!'hey talk 
about the staff. Now, this is a novel 
thing which we hiar In this country. 
Under the Trade Union Act there is 
a provisiaa for ccmductlng a strik,. 
But everything is given a 80-b7. And. 
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I am 10rr.r. on thia point I bave dUrer-
ences with the Railway Minister. Why 
mould they reCocruse a strike in this 
lIIaJ1Jler.. FOra atrike a proper .trlke 
balloi should be conducted., A 14-dll¥s 
notice should be given. I bave not 
heard 01 tIlis thin, in my whole 30 
years of aasociation with the trade 
union lDO\ement. I have never heard 
tbat on 1J Ie transfer of a particular 
railway I!!'lployee (may be, that trans-
fer order may be wrong), the whole 
I'allway services have been paralysed, 
I have never seen that Sir. 

Some 0 f my political friends, only 
to fulfll their political aggrandisements 
only to fulfil their political motives, 
;try to accuse the Railway Minister, 

They try to accuse the Government; 
they try to aCcuse everybody includ-
ing the trade unionists and federa-
tionists, 

This is the position with which we 
are faced to-dll¥ in this country, I 
am sorry to say so because, we have 
to decide about tbis-this House has 
to decide about this, being a supreme 
body-as to how to conduct the affairs 
of this C',untry are going to be con-
ducted in future. Everybody, when-
ever I trllvel. comes to me and talks 
lIbout thE' workers. I have to hang 
my head in shame when people say 
that things cannot move without these 
raiIwaymen's cooperation. Who are 
those people who do this? There are 
20 lakhs railway employees in this 
country who ~re responsible for this. 
I am prepared to conduct any ballot 
or voting on this Issue, The railwBY 
minister lsaued a pampblet wbe.'ein he 
has W'lltten as to who sulrers; definite-
ly it is the country. The Railway 
Minister tells them that If the rail-
ways run into losses, it Is the railway 
men who are going to su!fer; they are 
not going to gain anything. They have 
to gain only out of the eamings of 
the railways. And in this manner, it 
the \Vork is being disrupted every now 
and' then. it will be the workers who 
\Vill suffer in'the end; I wish gOod luck 
to these rallwaymen. What we could 

St. reo Strike bJl Ldco Staff 
not achieve for· t¥ Jut 80 many l'ftBn 
through the conaUtutionaI approach, 
they have been able to achieve that 
by paralyain, the whole railwa71 by 
onl"y a handful 01 people-not the ma-
jority of the people. And tho8e 
triends serve only the loco railway 
workers. Locomen are not the only 
people who run the Imiian railways. 
Tliey should understand that there are 
2 lakhS gangmen~ngineering gang-
men-my hon. friend, Shri Maurya 
had already spoken about the casual 
workers-whose conditions should also 
be looked into. It is just like in our 
society whosovere is more P01l'erfu!, 
he wants to get more and whosever 
is weaker he is not going to get any-
thing. There are two lakhs of engi-
neering gangmen who are working day 
and night, What about their duty 
hours? And what about their salaries? 
What about their emoluments? Is it 
to be assumed by my comrades that 
if these two lakhs gangmen do not 
perform their duty for the Indian RaiL 
ways, the rail ways can ,,"Ork? There 
are, for example, Assistant Station 
Masters, StatiOn Masters, cabinmen 
and train examiners in the railways. 
Can the railways work without them? 
That is why I say we cannot have a 
categorical approach; always we 
should have an industrial approach. 
And we have to share the benefits 
amongst the whole class of railway 
employees. 

I am haPPy that the President of 
the All India RaUwaymen's Federation, 
Shri George Fernandes has also seen 
the reason and' he has appealed to 
these people to restrain from such 
kinds of activities. I was coming in 
the train tD-day and I read in the 
papers that it was not the loco running 
staff but It was the locomen who do 
the maintenance work of the engines. 
Those who are working in the locO 
sheds have also given a two days' 
notice to the Minister that if such and 
such a demand is not fulfllIed they 
will also· go On ~trlke. 

Are we go;ng to solve the problem 
in this country by strikes and lock-
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outs or are \\-e aoing to solve our eco-
nomic problems of this country by 
producing more and more? U we pr0-
duce mare and more, then only the 
workers can share the benefits out of 
it. 

Sir, even in the Communist countries 
like the U.S.S.R. and Yugoslavia, the 
payment is made on the results of the 
work done by an employee. (lnterrop-
tions) I am telling you here that I 
have made a study and then only I 
make this point. Therefore, I am tell-
ing yOU that if we, in this country, 
want to reach the goal that we want, 
then everybody will have to produce. 
Then only the question of sharing the 
benefits will arise. I had an occasion 
to visit Yugoslavia in the recent 
months- caly a few days back. and 
I asked a pointed question from the 
employes, about their duties and res-
ponsibilities. They said in ihe same 
words as Mahatma Gandhi said 
namely. 'those \\-ho do not perform 
their duty, do not have any right.' 
Therefore the duty has to be per-
formed and the people have to be 
served. Then and then only the rights 
can flow. No right can flow with-
out performance of duty. I have taken 
this opportunity to explain this point, 
because I want to request my politician 
friends, especially Shri Vajpayee, to 
see which way we are going. Axe we 
going to run the railways or are we 
going to stop the running of the rail-
ways? If' we stop the rulming 
of the railways, whatever may be the 
problems, are we not aoing to stop 
thereby the wheel of progress of this 
country? This is the problem that my 
hon. friends should understand. There 
is no question of ftghting between two 
unions or three unions or whatever 
number of unions there may be. Any-
body who represents the workers has 
got the good of the workers at heart. 
8hri Vajpayee also may have the good 
of the workers at heart ...• 

SHRI ATAL BIHARI VA.JPAYEE: 
What does be mean by 'may'? 

bll Loco Stalt 
s,mcr A. p. SHARMA: I have ~ 

got· the good of the workers .t heart. 

SHRIATALBIHABI 
He may also have. 

VAJPAYEE: 

SHB.I A. P. SHARMA: But the. 
. question is about the methods and 

means. What method is he going t[) 
adopt and what methOd am 1 going to. 
adopt? What means are we going to 
adopt for ful1Uling their demands and 
what means are theSe friends includ-
ing Shri VajpaYee going to aciopt? Are· 
they going to have political exploita-
tion af the workers? I would request 
them not to have it, becaUSe that will 
serve neither the interests of the 
workers nor the Interests of the coun-
try. I am quite sure that all of us, 
whether we be on this side or on that 
side, W'Ilnt to serve the Interests [)f 
the country in which the workers are-
also inCluded. 

I hope hereaffer strikes on the rail-
ways would be a forgone thing, and 
we must work and work and also 
have our right, and for that purpose 
we must follow the constitutional me-
thod of resolving our disputes and 
grievances and not indulging in cat-
c!'il-strikes and sporadic strikes. 

SHRI SOMNATH CHAT'I1ER.JEE 
(Burdwan): After hearing the state-
ment of the hon. Minister on the loco-
men's strike, I wish to say that this 
is nothing but an atrocious piece of 
gimmlckery. It seems that the Rail-
way Minister is a prisoner in the hands 
of the Railway Board, if he has at all 
applied his own mind and that he 
cannot take decisions on his own. The-
hostile attitude displayed by the Rail-
way Board towards the problems of 
the locomen and even when the pre-
vious negotiations were going on, is 
well known. 

So far as the two main aspects are 
concerned, the hon. l\flnister laid that 
the aasurances had been fulfilled In 
letter and spirit. I do not know ",hy 
he atretlaed the words 'letter and spirit'. 
The question Is whether the assuran-
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ces whicb were given lIad been ful-
filled in the manner. in wbic.h they 
· were intended, to be fulftlled. 

Let. us take tbe case 01. victimisation 
first. A definite assurance was Jiven 
that there would· be DO victimisation, 
· tbere would .be withdrall"Bl of cues of 
· victimisation and there would be no 
dismissal pi. rev_ion etc., I have got 
here with me a memorandum of the 
All India Loco-running Stalf Asocia-
tion, Western Railway, dated 5th 
December, 1973, which has been sub-
mitted to the bon. Minister also which 
catalogues that even the pending cases 
and the pending suspension orders 
and reversions whicb have not been 
dealt with. I shall give only one or 
two instance.. 

In the Ratlam division there are 77 
cases which are pending under the 
DIR, and those cases bave not been 
withd1'9wn till today. There are five 
cases instituted Under the Railway Act 
which are pending in the Baroda 
division. There are six cases where 
persons were removed Or suspended 
from duty but have not been reinstat-
ed. I do not wish to take the time of 
the House by cataloguing this, but I 
find tbet about fifteen to sixteen heads 
of victimisation are still going on, 
which have not been withdrawn. It is 
very simple for the han. Minister to 
assure the House, the country and the 
locomen. But merely saying 'I have 
followed it in letter and spirit' will not 
do. These are particular and concrete 
cases submitted to the Government by 
the representatives of tbese associa-
tions. These matt'ers were. brought to 
the notice of tbe han. Prime Minis-
ter, the Railway Minister and the La-
bour Minister by very many members 
of this House repeatedly including 
Shri Samar Mukerjee and others. 1 
would like. to know why instead of 
making a general statement, these par-
ticular cases are not dealt with and 
answers given point by point a8 to 
what is bappening in those cases. 

St. reo Strike by Loco Staff 
During the period the matter was 

being coolliden!d by . the Grievances 
Committee beaded by tbe Deputy Mi-
nister of Railways, there have been 
fre~h cases of removals, reversions. 
suspensions; penal transfers tilling of 
cbarge-shl$!tI!. There has been sur-
renders of promotions and debarring 
of prom.>tians even during the time 
the negotiations have been going on. 
Even recently 70 employees of Ajmer 
have not been given the national holi· 
day payment of 15 August. I have got 
a telegram from Ujjain in which they 
say that 5 leaders were arrested for 
taking part in the agitation. These 
are methods of harassment or staff 
being deliberately encouraged and 
adopted Obviously vitiating the at-
mosphere. 

No employee wishes to go on strike 
for the mere pleasure of it. In these 
days of hardship, nobody has got the 
funds or resources for launching an 
agitation or strike. They have been 
waiting patiently after this agree-
ment was concluded as early as 13 
August. But nothing has been done. 
Six weeks' time was taken to imple-
ment the duty hours agreed upon. 
Now it is being said that six weeks 
were taken to decide how it is to be 
implemented. Now they say it will 
take 3-4 years. The workers are sug-
gesting methods how to achieve it 
within 90 days. They have given the 
proposal One or two or three points 
raised by the Railway Board in this 
connection have been dealt with point 
by point by the railwaymen. They 
have shown how this C'8Il be achieved. 
how it can be implemented within 90 
days. But nothing is being done and 
they are beblg asked to work for 14 
and 16 hours for four years. By way of 
sop, some of the employees are being 
told 'Now your time is being reduc-
ed'. But the others will have to 
suffer for years together. This is an 
attempt also to create division 
amongst the workers. to create dis-
contentment among them. This situ-
ation bas been tolerated for 31 months. 
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But nothing has been done. Why do 
you blame the workers? What have 
they be done to be called 'anti-
socia!'? If anti-socials have to be 
tackled, there are methods of doing 
so. Let them start with the Railway 
Board first. I cannot imagine the 
Government of India, which should 
be the ideal employer, today castigat-
ing its employees who have genuine 
grievances in respect of which a 
solemn agreement has been entered 
into which is not being implemented 
while they are being characterised as 
'anti-social'. Obviously, the Minister 
was reading out a statement prepared 
by the Railway Board. Although he 
read it out, if he agrees with it, I 
am very sorry to say that it shows 
with what attitude the Government 
is trying to tackle the problem. You 
cali the employees who are agitating 
for their well-recognised demands as 
'anti-social' . 

Therefore these are matters which 
should be looked into. Merely abus-
ing railwaymen, merely trying to 
paint a picture that they have taken 
up an unpatriotic attitude will not 
solve the problem. 

I would like to bring to the notice 
of the HOUse another thing. It has 
been stated in the memorandum sub-
mitted to the han. Minister that dur-
ing the time the negotiations have 
been going on and the Grievances 
Committee has been deliberating, the 
Railway Board has taken some steps, 
some of which I would read out. 
One is granting of cash rewards to 
non-strikers and giving them undue 
facilities in order to create a group 
of 'permanent Dalals' though many 
loco running staff have refused to be 
duped by these measures. They are 
trying to win over some by giving 
a sort of incentive payment. 

Then they are trying to create divi-
sion among the loco-running staff by 
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variouS measures; encouragin, o1ftcers 
at the lower levels to refuse to ac-
cept memorandum and settle issues 
thus forcing stoppages. ot work at 
various centres; they are ordering 
fresh victimization. I have already 
indicated with some tacts and figures 
that the situation in the eastern Rail-
way has become very grave and al-
though the Deputy Minister was 
asked to discuss this matter, it is 
kept pending and is hanging fire. 

You know that it is recognised that 
so far as the loco staff are concerned, 
their hours of duty should not exceed 
ordinarily eight hours, but they have 
agreed to 10 hours. But that is not 
being implemented. The Rajadhya-
ksha Award, which is an old award, 
nearly recognised the position. But 
it has never been implemented, what 
is being done, on the other hand, is 
that more and more victimisation is 
being effected. 

I request the han. Minister, do not 
try to be swayed by the advice you 
get from the Railway Board whose 
hostility is weli known. You should 
look into the matter. Do not go by 
mere general assurances given by the 
Railway Board. We want that the 
House should be satisfied and also 
the people of this country as to why 
you cannot implement the agreement 
within 90 days or even four or five 
months, if you are already agreed 
about it as early as in August, 1973. 

Therefore, no rational or reasonable 
explanation has been given why the 
matter has been allowed to drift in 
this fashion, forcing the employees to 
go on an agitation which they have 
got themselves into for the purpose 
of the redressal of their grievances. 

'!flo ,,~rtfGf ~ ~rm (irf"t>: 
or: ) : ;r .. Mf:r ;ri!:-m-, it ~~ "'iT 
~r<::nfWf ~ lfflfT, ~ t,"h;r~~ 
'fi'fItt 'fi'r f>r'l\TF>:~T, it ;Pflt;; if ij'T'i"t it 
f'ii'; ~F g,-;rT ~ I 



331 Rei. N. mt. ae,. 6' AJllWIAi"Alf.A: ft.lteD (SA1tA) JUIi. Coin: 331 
- Comm .• D.S.G. (RltI,.) 6 

~ ~ ~ ~ f«gnft«f 

4't~w~~~tfii; qt.:r;filr 
~ it; m it IIiT!fi Rf.:mt t 
~ ~mit ~~ 76lff~ 
~ ~ ~, f.m it~ 'nrtt 
ffi ~ ~ ~)~fisz if ~ WQ;, 

~ ~ ~ -n.rr.r ~ t.:r;f im-
ik ~!!iT~ ~~~, ~~.mt 
~ ~ I Stiff firniTfur it ~ 
~ ~ if f'I'w~ W~ ~~ it ~ 
m ~ f.rwR- ..". <ro!i ~ 1!IT 

'SIITif fu:rm ~ q-n: "'W ~ fit; 

~ ~ m if l!rrrfmr ~n: 'Ili'l 
{IJ fu;;rft:rf.r it it 't<:r ~tr 

~ ~ I ~if;"I1TiflI' ~~r 

~ 'I'm!" ~~ if 'fi!:T 'R;ftr.r it 
~ ift; <ft ~ ~ tr lI"~ 
~ ~ f.rwR- 1!IT!I'm<f ~ if; 

mWt~'IT I IfR ~~~­
R~~fit; wit~~~~, ('fTit 
~ ~ ~~fiI; ~~~~ 

<f;) ~) ~T it 'fie 'Ii'<: ~ if; f.:rqfur"'" 

r",<1'l"i)a< fi <ft m ~ ~) m'lft 
~ 'fifl" mr~, q'h:;mft~) ;m- if 
~ if ~ f<i!f1' .wr I ~ ~ ~ 

'~if~ 't<:r~ ~ififi't~ 

~fW ;;nif'1 

it ;fir lI"i!:~ ~ lI'i!: fifm lR:iff 

~~fit; ~ift;"i!:~n:~~)~­

S']"ij' ~ ~ <ro riit, ~ fi 

St. n. SPike b1f Ldco StilI 

m~ iIiT~ ~ortYitriltr I 
q ~ ~ ~~ ~ fif; ~ ('r 

~~l;~ ilrftlitlfil'lt ~,~ 
~~Rm t~ tftftt1ft 
~ ~ I ~ (A; fII;4\' ~lI' if t.:r;f 
~~ If!" ~~, ~(A;~~ 
II>1't '4't fif;mr ~ ir) ~ t' I 

15I<t ~ mft ~.m- if ~ ~ ~ 
~ ~t, ~fi !fi!:~ m; 
~ ~ irm~fiI; "i!:~orm~­

ftftt <m<tt ~ 'Ii'<: ~ fit; ~ 'R 

mER 1Iilf~ I it't<:r~iit.n-~, -n'fgCl' 
~~, lI'i!:~ ~fit; "i!: 
~ m Jtt ~ SIlFf'~ q'h: ~ 

~ 1Iilf *"'" ~ 'I'm!" fl!r.ftm..". 
t.:r;f ~ ~-1mIi c.t ~ <rt 
~!I'~ t ftftt, ~~if;~ 
1I'm: ~,~ ~ ~ ift; ~IJ ;r@ 
~ ~ t, ifII"fA; mit '4't 't<:r 1I'iit 
~ ~ ~ iftr 'TIlT ~ I qm: 

~ ~ if; 't<:r ~R!rq'f if ~ !;ll'Tif ~ 

mr t, m lI'i!: q'h: ~ ~ t fit; 11ft 
f1N' ~ !;ll'Tif ~ q'h:!fi!: w fit; 

-n m ~'qfunJ ~omR rn 
iIr ftftt, !f1' ~ 'IlT1IT !!iT rn if; ftftt 
~ ~if"flt'iffm'U~ aq& 

m~, ~!!iT ~~flr.t I .. 
~ fit; itif ~ if "'W~, it 

~..". ~ mm 1!IT m.r '!>«IT 

~ I ~ if iii <molT if; ror~ "iit~ <'IN 

~ 1!IT lIT<lVl"f fiI;!ff 'f1lT ~ I if ~ 
'fiT '1ft ~ m.r 'li'<:ifT ~ I ~ 



339, Re$. re. Int. R.~. 01 ,DECEMB:Ji:B 17, ,19~> ,.llh/., ConV!I. Comm., 340 
.. n.s.G; (RIllS.) & St. re. Strike 

[s(t o ;n:w.rvr ~ om;rm] 
lf1ffi ~ ~~ ~,~~ 

~.1l1I<:~~mif ~,I ~ 

~if # ~ 14ft ifRf ~ i, 
~ tn:: ~ ~ tPt $ln:~ <n: 
~ <'I'Wl ;1ft ~ if 't'I). ~ <'I"Ili, 
~~tn::~~mr-r' ~ 

if ~ ..,¥i ... lf<41 ~ ~ ~ ~ 
fit;m~. ~14ft ~~~, 

~ ';;fir~14ft t{4«'1IN;Ift ~ 

~T ~ ~. ';;fir ~ 14ft "~ 
tt'Ii ~er ~ ll'R q lfiR ~ ~, 

lfiT mIf<rl' ~ ~ ~ ~, ('I'iI' 

~ ~ tIlI4' ~ fit; ;f ~ ~ ~ <n: 
~ ;;tyi; I llI1R ~ ~ ~ ~ ft:rtt m.rr 
t, tiT 1Il~~ ~ f~ ~ lIT 

1fIf.ti~ ~ ~ ~ <n: iir ~ ~ if; 
foretm I ';;fir"if;ijQtI41~1( ~ 

l!rT ~ ij;!t4tOf if <'I'q ~~,;;rij' ~ 
iii\' if; t§ -mlRf ~ ij; nr.r '11:, m~ 

~~nr.r'l1:, ~~~ t, 
~ ~ lIiR'I' ~ ;;J'I{ '11: ~Ii. 

<'P!RT ~ ~ ~, ~ ~ 1ft 1Il-~ 
tfit; ~ 'Ii1ARr ffi mi, ~ 
$lR <4'T1T lfiT ~.tI i, QI) ~"f.t ~ ij; 

~ f~ ~T,~lfi!; ~ ili\'wr .. {< 

~1itfitt t.rn $l~q1fT ~ t I 

btl Loco Stall 

., 11R;:fi1l ~,>.Or qolf\'o WliT 
if, "Tt.f~ ~~~q ~~~ 
, ofm: ~. ~~ ~ fit; ~m; ~ fat!; ~(I'if 
~ lfiT ~<:;- f~lIT liITaT ~ I irtt 
1ft t.fcf ~~l q 'i~ ~er ~'Il 
~ a I ihrr ~'I'111JaJ ~ fit; ~) ~ 
tfit; ~~ ~iT qcr -ilTlii8{l-{ij';1t 

~~ ~ 14ft t('imrn ~ ~-,.rn 
~ lI'l{ 1ft "lr;R ~ ft;,~ ~lll"t i fit; m 
~ ~rtt m~~,J 'lit ffiif 
~ f<'l'({ t.f qr :oil 14ft ~R .. )fer if III Tn 
m oqqaR 5r<'l'~ ~r iI'i"tfmr rn ~f. 

m ~Rq ~crlIT ~o ~ ~ 
~ fq~ lI'r # 'tor~ '!i1f'flf~1 ~ 
'l'fu;r ~ ~ ~ fit; ~ l'.it: ~i f~;m 
~~lI'r 'tor ~l~,) ~OAT if lIi"mif 
'tor 1#t ~ ~ ~ mtl '>ll'm ~"!.f(f 

lfiT ~er ~ f<:"llT ~ I Jfe!'r lfi!~ ~ 
1Il lfRT ~ fit; lfiT1f ~ ~l~) ,,~ ~. 

tree ~ ~~mr;;Jrit I m# 
Jj;fi ~~ ~ 1ft II~ ~m. ~ fit; 
~ ~ ~ ~lrr41 on: ftfo~ ~ ~'h: 1!iT, 
m ;;J~t ~ ~T ~ .lfiTlfij;~ ~R 

11ft ~"1IT ~) ;ntt If>~ ~ foret 
~ m<'I' lIrr ~ ~ f.rf~ ~r 
~ t, ~lIrTIffi i I 

~~tij'l1l'mtlm~l 

~T 1ft ~ \J~~ ~ f«qi~r4r.,ft 
,T ~ rer t. fit; ~ ~;mr "T tIlIlf fit; 

1;1;( ~lIr lR$ ~w" if, T-'!~ Si~ if. 
m~ ~~m4'1 hii'T~U, $lR 
i~U (Rq; ~f ,,~ ;riT "Of ., 



: : .]41<: RCI. 'l •• Int. Rep. of :AGRAHAYAlIJ.t. •• 1895 (S~) RIll COOt'fL. ~ 
, Comm., D.S.G. (Rlys.) & 

~, ~ GffCR' ~-GII'~ i!T .. r t, 
~ ~~ fffia-it w ~ mflffl.l!IT 
f1"l<f t flfi ~ "8 wj~ lfir ;:;)fct.. ~~ 

~ '1~;f.r ~N' -m ill mf'iRf t 
fit; ~ ~ for; "!. fif, ~nt I1i1rl <r.1 ~T 
~1i'fT mn t, ~ f<'i'~ ~ ~. if.t ~ 
~~r 1fh.~~~ lfi'i'q ? 

:;:~ it ~lfi 'i~Uj. ll10i ~ t fit; -m 
't.:r~ if."If"'frtT !i~ are {lA .. if\' QT "t 
~ I ij ;"''1'P.:fI ~fif, '( ... ~lf>l'l'flfQ:i·ii[Il;" 
~<f ~r ~q ~m ~ ~~lfiT~ 

W ~<lln:~, r..tflf,T i~ ~ 1f;1 f.N;r 

;;r;rny ~ 'l4n ~, f;;,tf;f.t r~ ~ ~ '!. 'I1<a ~Il; ~'m;r "', f~~~ if; r.ro: ~~ 
t.;-~ if,1 tln1 'i;;T1ii ir.;;.-rit' ~~ if 
~ 1Ri1 ~ ~ ill ~m ~ fit; ~tJ 
trif. ~T~, ~ 'Ii~W it; ~-<fT!I'e 'fiT 
~~ lfir S!1l"CiI" 1f;~ ; 1f'I~ ~~ If>l'l-
'fIf~ .. 1 it -:a;r it;~1f;)f;mr ~'ii1 !, 
<'I"T ~ ~,.fi wrro! it; flAm1 ~, 

'1R '~f<'i~ ~ lIIT ~f~~1f;)v: 111 ~T 
:;ty;rr 'fIf~, ~t ~ lfioi'4,f< .. l 'fiT 
1ft ;j~T lIl.~ ~ ~1 lfiT J;lil'RiIT 

:;nf~, 'C~ ill1/)' ~~;rr ~ 
for; ~t~fa- ;;ft ;;j~ ~ ~~. 

'fiT ~~ '{f;p:r;r ~W- it ~ iiT ~ 
~'{~m m if."If~1it;~1l~ 

~ llror lfiT;mr t I .~ ~ 
~"ftr if;~!i it. 11 T ~~ ~ ~~ 
~~ ~~l~~'a'<:r~~ ~tfm 

lfi)f 'I1f If -:am , "'~ ~ ~ lilt ,~ 
l!~ ~~ If,T flWT ..-iT, m ~ 

St. 'le. Strike b1l Lc.'co Staff 

it; .w.l, m~~l <r.1 ii1, ~ 
.Ifif-~ f1r.f for; \If. ~ ~ 
~~rfI ~ ~T 'IT, ~ Iprol'W;;r 

Ifl; 0fI1Ii~! r.r, ..... "itliiT ~T 
~ it, aT ~ if."If'flf~ .. "f it ..... 1 
m ~w 'fiT ~ lilftiT'fRklfT I 

It'!~~~ 'tiT N.~.:~ 
~ ~~~% it;1l~~~lIT~~ if; 

lfTil' 'R'l'fu;:r 'tiW ~~, r.r,~ 

'f!AT 'tlf 'I"~r;rr m,.fi ~f~'I' 'fiT 
""l WT ''fr"l aT ~ ~ '1ft ~ 
~ ~ I ~ i 'f!AT <ror;rr ift;T ~ 

,{«i it; n;;r;r ~ ""'!: ~. ffif.r;" 
it ~ 1IT 'fr~ ~ llT tlfT~ ~r;, 'it I 

SURI P. G. MAVALANKAR (Ah-
medabad): While I rise to speak on 
the Resolution seeking approval for 
certain recommendations made by the-
Railway Convention Committee and 
also on the supplementary demands 
for grants of the Railways, I wish 
to draw the attention of the House 
to some of the important point cover-
ed in the Report of the Convention. 
Committee. In para 76, the committee-
have clearly mentioned the unsatis-
factory state of railway finance. In 
conclusion, in para 80, they say: 

"The railways are likely to incur 
a deficit of as much as Rs. 167 
crores during the fourth plan. 
whereas the original anticipation 
was for a surplus of Rs. 119 crores.K 

In spite of all these diftlculties, in. 
para 81 they have said: 

"The committee are also aware of 
a persistent demand being voiced 
in Parliament and outside. for pro-
vision of railway facilities in back-
ward areas including conversion 



:343 Rea. reo lltt. Rep. Of DilcIblBU iT, 1m RlV. Conv .. Comm., 344 
n.s.G. (1dlls.) &. St. reo Strike 

[Shri P. G. Mavalankar] 

. schemes in the interest 01 develop-
ment. The railways have also been 
pressing their request for relief on 
account of the social burdens that 
they have to bear in providing 
transport in public interest even 
when it is uneconomic." 

..so, this is a very difficult situation 
and the railway minister is on the 
.horns of a dilemma. On the one hand 
.you have additional loss due to a 
variety of factors including strikes, 

.destroying of railway property which 
becomes the target of demonstrators, 
etc. On the other hand, the very 
,people who are demonstrating want 
new railway lines ill backward areas, 
even if it is uneconomic. While I 
appreciate the dilemma of the han. 
minister, I suggest that railways, be-
ing a national organisation, need to 
be looked at from a certain national 
outlook. You should not take a 
partisan attitude. I appeal to my 
friends on this side of the House not 
to look at railways from a narrow 
political angle. We should look at it 
from the angle of the benefit to 
society as a whole. If the fault is 
with government, by all means let 
us criticise the government. But 
basically, it is wrong to look at it 
from a narrow party angle. We 
must look at it from a national angle. 

The time has already come when 
we should be thinking on the lines 
of merging the railways with the 
general administration of the Govern-
ment. We have two budgets in Feb-
ruary every year-railway budget 
and general budget. Why should we 
continue this old British legacy after 
27 years of independence? How long 
shall we keep file railways as a sepa-
rate identity from the rest of Govern-
ment? With this separate identity 
of the railways are involved certain 
problems including loco strike etc. 
The railway management have been 
'looking at the problem from a speCial 

bll Loco Staff 

bureaucratic an&le. This House has 
repeatedly said that Railway Board 
needs to be very radically reoriented. 
It is a white elephant, a legacy of the 
old colonial administration. The 
bureaucratic behaviour which the 
Railway Board suggests is not in 
tune with the changed circumstances. 
You cannot tell the railway emplo-
yees, "You cannot do this because 
you are citizens of the country·· and 
at the same time behave with them 
as if they are under some big bureau-
cratic machinery. I endorse the 
appeal made by Prof. Parashar to the 
employees, but if you really want 
them to feel that they are a part and 
parcel of national development and 
they have a senSe of involvement, 
you must take them into greater con-
fidence. As long as the white ele-
phant and separate identity are there, 
I am afraid railways will be continu-
ously faced with the kind of problems 
with whiCh unfortunately they are 
faced today. I am very glad that 
the Minister has come out with an 
Appropriation Bill in which he has 
mentioned a sum of money, though 
small, for staff welfare. I hope he 
will go more and more in this right 
direction because, unless the ameni-
ties and facilities for the staff are 
properly looked after, we cannot 
expect them to work for the welfare 
of the country. 

I am very happy that a sum is pro-
vided under item No. 14 for the cons-
tructiOn of new lines. We have been 
assured in this House that the rail-
ways will take up the construction of 
many new lines, like the Konkan 
railways, which Shri Dandavate had 
been demanding. We from Gujarat 
had been demanding for a long time 
the construction of Bhavnagar-Tara-
pore and Kapadwanaj-Madras line in 
the Sabarkantha district. Then, the 
Ahmedabad-Aimer-Delhi metre gauge 
should be converted into broad-gauge 
and it shOUld be extended to Kandla 
in Kutch. 



345 Rea. reo 1ftt. Rep. of ,foGRAHAYANA J8, 1895 (SAKA) RI1/. COftl1ft. 346-
. Comm., DoS.G. (RI1/I.) & 

It is IOOd UIa& the railway, are 
spendini • lot of a.tienticm and JIIIIIIq, 
mwe of attention than mODe)', on new 
lines. It is a good thing. It ouIY 
means that in the short term period 
YOll must see whiab. are the areas in 
which you csn legitimately :make 
economy in terms of operatioBal 
cost. Now there are certain railways 
which are running on uneconomic 
lines while there are some other lines 
which, if taken up, can give gI)Od 
revenue. Today there are thous~ds 
and thousands of people from U.P., 
Bihar, Bengal, Madhya Pradesh aDd 
Punjab who are living in Ahmedabad 
and other parts of Gujarat. If they 
want to go to their native places, 
tbey have to go by the metre-gauee 
to Delhi and from there tbey bave 
to change to the broad gauge line, 
which is certainly a much longer 
route. Suppose there is a direct line 
connecting Ahmedabad with Kanpur, 
Allahabad and Varanasi, it will help 
these people to go bome by a 
shorter route. Shri VajpaYee said a 
little earlier tbat Govemn,ent are 
doing certain things in U.P. only be-
cause of tbe elections. It that is so, 
let us bave more elections in every 
State so that at least in the name of 
th~ electio']s the peOple will get some 
facilities. In the case of this route 
also, since it is being connected to 
some towns in uttar Pradesh I hope 
the Minister will kindly lOOk into it 
early. If there is a shorter route, 
more people wjJl go to their native 
places more frequently and the rail-
ways' will earn more,'apart from pro-
viding some tacility to the people. 

Finally, coming to the strike by the 
loco staff, therel:aave been strikes in 
Kankaria, Baroda, Ratlam and other 
places because of which the atmos-
pbere is vitiated. ~yen though some 
assurances !Ire given, sOl!l~ow they 
are not hanoured by the Government 
justly, speedily and sanely. I .~.al 
to the· Rail~ 'Minis..,. ~ ~e 
efforts to end. thiS strike at an early 
dilte . In the Interests of the nation. 

St. ,.e. Strike btl Ldco Statl 

The Minister should He that the 
railway empl~ perform their 
duties .in the interests of the economy 
of tile nation so that while the gene-
ral tratIIc is noi effected, the ecoDOlDT 
of the country is also not disturbed. 
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MR. CHAIRMAN: There is a very 
large liBt of Congress Members still 
wanting to speak and at 5.30 the 
Minister will be called. So, may J 
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St. reo Strike by Loco Staff 
request that each Congress Member 
may not take more than three minu-
tes? 

'" q;;r~ ~" (rr~) : 
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SHRI A. K. M. ISRAQUE (Basir-
hat) : The hon. Railway Minister 
made a statement in this august House 
on 13th August 1973 regarding the 
strike of the loco runnning staff on 
the Indian Railways. He informed 
this august House that there has been 
an agreement arrived at and he 
enumerated the main points of the 
agreement. 

One of the points of the eleven 
point agreement reached with the 
striking people was that' no strike will 
be resorted to within the next three 
years. I want to know from the hon. 
Minister as to how it happened that 
within three or four months from the 
date of that agreement, there has been 
another strike or a threatened strike 
by the same people. Has there been 
any allergy on the part of thEo rail-
way management to implement the 
terms of the agreement? If the terms 
of the agreement have been imple-
mented, then why have these people 
threatened a strike or have gone on 
strike? If there has been implemen-
tation of the agreement, then what 
steps is the administration now con-
templating to deal with the striking 
people? I want to know it from the 
hon. Minister if there has been im-
plementation of the agreement both 
in letter and in spirit .... 

SHRI DINEN BHATl'ACHARYYA: 
They have not implemented. That 
is the trouble. 
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SHRI A. K. M. ISHAQUE: The na-
- tiona! Commission on Labour has re-

commended that there should be one 
union, One industry. This recommen-
dation has become more necessary 
for the country in view of the des-
tructive attitude taken by labour in 
all spheres of economic life of the 
country. The other day two groups 
of railway men quarrelled among 
themselves and that led to a strike. 
Nobody has heard of such type of ac-
tivities in any other part of the world. 
tlll now. They held the entire na-
tion and the country to ransom. This 
is the attitude taken by the workers 
but yet no trade union leader con-
demned that attitude on the part of 
workers. Of late there is a tendency 
for everybody to become progressive 
or ultra-progressive. They don't mind 
if by their activities they destroy the 
economics of the country. We are all 
earnestly hoping that the lot of the 
workers should go up. But if ther~ 
interest here clashes with our national 
interest, we for one will certainly opt 
for the national interest. None of the 
trade union leaders condemn this. 
They destroy the communication sys-
tem of the country. But nobody con-
demns this. Of late a parasite class 
has grown up in the country who 
have taken into trade unionism as 
their profession. They don't have 
ostensible means of livelihood, yet they 
lead a princely life; they have their 
own cars; they live in luxurioUs build-
ings. There must be some stoppag' 
somewhere. We cannot allow this type 
of trade unionism to flourish and 
destroy totally the economy of the 
country. 

"I was going through the list of agi-
tations that have taken place after 
the agreement. The agreement was-
for the next 3 years there should not be 
any' strike. What we find Is this. In 
September there were 25 agitations. In 
October there were 30 agitations. In 
November there w!!re many agitations. 
In December, upto 6th, there were 15 
agitations. After the agreement which 
was reached in August this year, there 

by Loco Staff 
have been so many agitations which 
have taken place. None of these 50-
called progressive leaders condemned 
these agitations. They should kl)ow 
that they should not hold the count.ry 
to ransom. 

The people who are going on strike 
now do not draw Rs. 200 or Rs. 300 
a month. They draw Rs. 700 and 
over a month. Some of them even 
draw Rs. 1,500 per month. I do not 
know how these people could deserve 
sympathy from the trade union lea-
ders. My friends' crocodile tears will 
have meaning if only they express 
their sympathy for those who draw 
Rs. 200 to Rs. 500 per month. Then 
I would have understoOd it. There-
fore, Sir, let us give them a call and 
let us also warn them that they should 
not take this country into ransom, 
they should form one union, and there 
should be no demand for categorywise 
unions. Thank you. 

17 hrS. 
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SHRI B. V. NAlK (Kanara): Sir, 
on the question of strike, much has 
been said already and so, 1 would 
not like to burden the House apin 
on that. 

1 feel that if it is a solidarity of 
the working-classes motivated by 
our friends on the other side, particu-
larly, by the friends from the Com-
munist Party (Marxists), to go on 
strike because of the reason that 
there is a lock-out in respect of the 
Indian Air lines and if it is a strike 
for establishing the solidarity of the 
working-classes, then they could have 
given a day's token strike call. As a 
matter of fact, this is a strike which 
is unheard of because we are quite 
conversant with the technology of the 
workers. So, this is not fair to do 
this thing. 

1 would say that while the trade 
union leaders should not be denied of 
their right to its own livelihood, I do 
believe that the trade union, which-
ever is the trade union, it has politi-
calised to that extent that it harIIlJ 
the interests of the workingclasses as 
such. The trade union to which my 
hon. friend, Shri Vajpayee is pleading 
is also guilty for the simple reason 
that he represents the Mazdoor union. 

SHRI ATAL BIHARI VAJPAYEE: 
Is the INTUC politicalised? 

SHRI B. V. NAlK: I do appreciate 
the sentiments expressed by him. 
Therefore, I say you should depoliti-
calise the entire trade union. They 
have given the clarion call from the 
position of responsibility he being a 
Deputy Leader of the Opposition. That 
is your daily bread and butter. (1ft,-
te,..,..ptions) You better ask the cham-
chas in the trade union movement and 
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[Shri B. V. Naik] 
you will be able to know where the 
butter is. 

Coming to Demand. No. 14 I find 
only two lines for which a token 
amount has already been upended, 
namely the restoration of Pratapganj-
Forbesganj metre gauge line, North-
Eastern Railway and the restoration 
of Bagaha-Chitauni metre gauge line, 
North-Eastern Railway. Both of them 
are sit'uated in Bihar. One is to help 
the river Kosi IIDd the other is to 
help the river Gandak. Already, ex-
penditure has been incurred for new 
lines. I do not think that it is only 
a matter of coincidence that the hon. 
Minister aiso comes from Bihar. 

AN HON. MEMBER: Mysore 
Ministers aiso had done the same 
thing. 

SHRI B. V. NAIK: We have no 
quarrel over this. The backward 
areas of North Bihar have been cry-
ing for attention. Bihar is as much 
a part of India as Karnataka is, in 
fact, much more a part of India being 
the land of Buddha and pthers. I 
hope' that the hon. Minister will also 
remember that we have been waiting 
for a hundred years for the west 
coast railway, and not a paisa has 
been spent on this. From the recent 
information which we have collected, 
it will make the entire west coast 
and Delhi nearer by about 2000 k.m. 
or so for ten million people. The en-
tire amount of money spent from 
Amta to Dasgaon is now being spent 
by the Government of Maharashtra, 
and not a paisa has been spent by 
the Government of India, and there is 
not even the question of earthwork 
being done by them, because even that 
has been taken up as part of drought 
relief work. This is an easential 
point, SO far as We are concerned. To 
say that the entire matter is engaging 
the attention of the Planning Com-
missiOn is not adequate. As we have 
urged time and again, it is not a poli-
tical issue at all. We have the most 
natural harbour of India at Karwar 

brt Loco Sta:IJ 
but the shipyard project there is going 
overboard, because the expert com-
mittee under Brig. Narula has said 
that since we have no railway lines, 
we cannot have the shipyard there. 
For the same reason, they are· n"t 
giving us a major port also. The ab-
senae of a railway line is thus prov-
ing as a handicap. I would request 
that the hon. Minister of Railways 
may give a fresh look to this very 
early and he mey promise something 
about it. 
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17.19 hnL 

[SHlU K. N.· TIwARY in the Chair] 

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Mr. Chairman, Sir, I 
participate in this debate at this stage 
only to make two points. The first 
one that occurs to me is' that at the 
root of much of the troubles that the 
railways seem to be facing is-

SHRI MADHU LIMA YE: The Rail- . 
way Minister! 

SHRI SHYAMNANDAN MISmtA: 
The whole Opposition would perhaps 
heartily agreed with him. An analysis 
of the present stuation shows that 
there is dissatisfactiOn and discontent' 
among the railwaymen. Naturally 
the question that arises is: what is 
being done to bring about satisfaction 
and contentment among the Railway-
men. We have lost a record number 
of man -days. Never perhaps in the 
history of the Railways, after Indepen-
dence, had we lost so many mall-
days. What exactly does the Govern-
ment propose to do about it? What 
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have the two Railwaymen Federa-
tions been saying about it? What are 
the points of difference so far as the 
Railway administration and the two 
Federations are concerned? 

Before I make the second point I 
should like to make it clear that, gene-
rally, I do not want to refer to any 
individual case in the services and if 
I do so it is with utmost reluctance 
and without anY ill-will or prejudice 
to the officer concerned. It has come 
to my notice that there has been an 
irregular promotion and extention of 
service of the Deputy Financial Com-
millsioner Mr. Bhandari. He maY 
be a very good officer. I really do 
not want to say anything against him, 
but it has been brought to my notice 
that the Financial Commissioner Mr. 
Sundarerajan was to retire later in 
the month of December, 1973 and the 
Deputy Financial Commissioner was 
to retice in the month of November, 
1973. Maybe Mr. Bhandari's services 
have been excellent and his record has 
been impeccable. But the person \\"ho 
was due to retire earlier had been 
promoted to the post of the Financial 
Commisldoner. He bad also been 
~anted ~o years' extension. One 
would like to know wbat factors 
welgbted wltb the bon. M.lnister in 
granting him not only promotion but 
two years' extension, although he was 
to have retired earlier than tbe F1nan-
cial Commissioner? 

These are the two points on whleh 
I wanted some clarification and I am 
grateful to you for having given me 
time for it. 

11.15 hIB. 
STATEMENT RE. FIXATION OF EX-
FACTORY PRICES OF LEVY SUGAR 

OF 1973-74 PRODUCTION 

THE MINISTER OF AGRICUL-
TURE (SJmI F. A. AHMED): Tak-
ing into account tbe revised Cost 
Schedules recommended by the Tarift 
Commission in its latest Report (Oc-

tober, 1973) on the Cost Structure of 
the Sugar Industry, and the estimated 
duration of the crushing season, re-
covery of sugar, etc., the Government 
have revised the e:r-factory prices of 
levy sugar of 1973-74 production in 
the various zones as required under 
section 3 (3C) of the Essential Com-
modities Act, 1955. Sub-section (6) 
of section 3 of the same Act requires 
that every Order made under this 
section should be laid before both the 
Houses of Parliainent, as soon as may 
be, after it is made. Accordingly, I 
lay on the Table of the House a copy 
of order No. G.S.R. 522-EIEss. Com! 
Sugar dated the 14th December, 1973. 
[Placed in Library. See No. LT-6024 
73.] 

These revised prices should have 
normally resulted in an increase in 
the uniform retail price of levy sugar 
for the consumers all OVer India by 
about 10 paise per kilogram. The 
Government of India have, however, 
decided to maintain the consumers' 
price of levy sugar unchanged at the 
existing level of Rs. 2.15 per kilogram 
throughout the country by reducing 
the excise duty on levy sugar from 
26 per cent to 20 per cent ad valorem. 
To off set the loss of revenue arising 
consequently, the excise duty on free 
sale sugar has been raised from 30 
per cent to 37.5 per cent ad valorem, 
which is the maximum permissible 
under the Central Excise Tarift. 

A reference was made this morning 
to lapsed quantity of levy sugar being 
diverted by the FOOd Corporation for 
sale in the open market. Under the 
existing instructions, lapsed quantities 
of levy sugar are taken into the Cen-
tral pool and re-aUotted by my Minis-
try only as levy sugar and not allowed 
to be sold as free sale sugar in the 
open market. 

SHRI SHYAMNANDAN MISHRA 
(Begusarai) : Why does not thf 
minister express regret for not havin, 
come before the House earner witt 
this notiftcation? 


